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I'NTRODUCTION

I, the Chsirman of Estimates Committee having been auﬂn-
- rised by the Committee to submit the Report on their behalf,
present this Forty-Fourth Report on the Planning Commission—
System and Procedure for Appraisal of Plan Schemes.

2. The Estimates Committee (1986-87) took the evidence of
the representatives' of the Planning Commission and Ministry of
Programmes Implementation on 18th and 18th December, 1986.
The Committee wish to express their thanks to the Secretary,
Planning Commission and other officers of the Planning Comimis.
sion and the Ministry of Programme Implementation for placing
before them the material and information which they desired in
connection with the examination of the subject and giving evi..
dence before the Committee,

3. The Report was consxdered and adopted by the Estlmatel
Commxttee (1986-87) on 27th April, "1987.

‘4, For facility of reference, the recommendations/observations
of the pommittee have been printed in thick type in the body of
the Report and have also been reproduced in @& consolidated form
in Appendix-VII to the Report.

-

New Drvux; CHANDRA TRIPATHI,
Vaisakha 7, 1909 (S) Estimates Comumittee.

]



ERN = CHAPTER |
PLAN PROCESS

A. Appmach Paper

11 The Five Year Plan dra?tmg process’ starts with the pre-
paration of the Approach Paper which is the first stage in the
formulation of a five year. plan. It gives the policy directions,
aims/objectives and strategy and broad magnitude of growth in
major sectors.

£l

~

1.2 In regard to the procedure and the mechanism evolved for
laying down the- basis on which the Approach Paper was pre-
pared, the Planning Commigsion has stated in @ note furnished
to the Committee:—

“The work on the preparation of the Approach Paper is
Anitfated ufider &e diveetion ‘of the full Plannihg Com-
mission. The Divistons of the Planning Commission’
prepare Status papetr on the basis of the performance-of

¢ the ‘various sectors of the eeonomy in the current plan,
hightighting also the majot  problems/bottlenecks/is-
swes and  suggest alternative scenartos for considera-
tion. These papers are discussed in the internal mee.-
tings of the Plnnmng Comimission. Besides intensive
dfscussions Wwithin the Planning Commission a wide and
varying cross-section of opinion in the country is con-
#ulted. For the preparation of the Approa¢h Paper for
the Seventh Plan those ¢onsulted included represénta-
tive organisations of Industry, Commerce and Trade,
the Pinel of Beonomists advistng the Planning Commis-
sion and academics, both Individual and from instifu-
tions, Besides, the Members of Consultative Committee
attached t¥ the Ministry of Planning were also eonsul-
ted. The Planning Commission also had the benefit of
the advice tendered by the Eeonomic Advisory Councfl
and Erenomic Administration Reforms. Commission. The
document was also discussed by the Central Cabinet.
Thus, the Approach Paper was formulated with active
and full participation of a large cross section of society
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and shades of ‘opinion.......The actyal drafting is final-
ly done, by the Members of the Planning Commission
who are experts in their respective field....After its
approval, it is circulated to the various Ministries and
forms the basis for their preparing and submitting
schemes to the Planning Commission.”

13 Giving out the details of the plar'z formulation and the
constraints and complexities involved - therein the Secretary
Planning Commission, explained as under, during evidence:—

“‘The Planning process, in a mixed economy of the size of
India with a federal democratic structure is bound to
be highly flexible and at the same time quite complex.
It is a technical work, because all the complex deve-
lopmental issues, long-term and medium-term objectives,
:targets and strategies, constraints and  diverse. inter.
relationship can be captured only by the use of a de-
tailed interpectoral, intersemporal analytical quanti.
tative model It also involves institutional process,
because in this, apart from the Planning Commission,
various Central and State Ministries, public sector
undertakings - autonomous bodies -mwd worliwg groups
are involved. Thus, while the Plan's overall resource
allocation may look centralised, Planning Commission
allocating the resources, subject to the approval of the
National Develepment Council, the process operates
really in a decentralised form. In fact, the decision
making regarding the Plan structure ranges from grass
root block level and. public sector ‘underteking to the
~apex body, the National Development Coumell.

In India, we have what could be descnbed as, planning by
stages and planning by regions:—

(i) Macro plan which lays down overall.plysioal targets
and financlal outlays;

(i) Sectoral plan- which lays down sectoral targets in phy-
sical and - financial terms, - maintaining inter.sectoral
consistency;

{iii) Project ‘planning dealing with seléetion 6f projects
within each sector for the achievement of the sectoral
targets;



(4
3 Y
(iv) State Plans with all sectors and resource matching; and
_ﬁnally \

(v) M‘eshing of these pérts into the National Plan,’

As we proceed from macro to micro planning, the. process gets
more and more complicated and the involvement of various agen-
cies increases. ..

To ensure continuity in plannng, the Five Year Plan is pre-
pared against a long.term perspective, generally for 15 years.
A long.termn perspective, is particularly essential for planning
“of investments which take more than 5 years to yield output.
Such a perspective is also . necessary for assessing the need for °
new policy initiatives which will strengthen the process of struc-
tural change but whose impact can be felt only- over a long
period of time Some of the social objectives such as removal ‘of
poverty, generation of employment, health and education for all
ete. relate to the long.term prespective.

Taking into account the prevailing conditions in the economy,
constraints and possibilities, the Five Year Plan sets out the more
immediate objectives. At the time of the preparation of the Ap-
proach Paper, a broad view is taken of the feasible development
profile, taking into account the likely availability of resources on
the one hand and the projected final demand consistent with
social objctives on the other. The . alternative choice to be made
between different combinations of medium-term and long#term
objectives are considered carefully in ‘this connection. The over-
all growth rate as well as the growth rates for major sectors are
determined by using an inter.temporal inter-sectoral (input-out~
put) consistency model. The supply options are explored and the
technological possibilities taken into account with the help of
different sub-models, The pattern of consumption is projected
on the basis'of a consumption sub-model, given the demographic
tretids and the objective of reduction in poverty. The quantitative,
model has been continuously updated and amended to suit the
changed socio-economic conditions, availability of new .data and
to take advantage of the availability of improved modelling me-
thodology.

‘The Approach Paper indicates the objectives, strategy, poli-
ciles and programme thrusts for the Plan period. In prepanng
this Paper, consultations are also held with the Central Minis."
tries, State Governments, Consultative Committee of Members
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of Parliament, panel of economists, experts, industry .and labour
representatives and cross-section of the public. It is considered by
the Cabinet and thereafter by the National Development Council
(N.D.C.) After approval by the N.D.C. it is placed before the
Parljament.

~

After approval of the Approach Paper by the National Deve-
lopment Council, the Plinning Commission takes in hand the
work of formulating the draft Five Year Plan. The reports of
the working Groups also start coming in. A tentative view is
taken in regard to_ the likely availability of financial resources
“and broad physical dimensions are established in regard to growth
of agriculture and industry, growth of infrastructure, employ-
ment generation as also in the areas of ‘public consumption’,
such as education, health, nutrition, housing, social welfare,
minimum needs, and also in reduction of poverty. The internal
consistency of the whole exercise.is ensured through the use of
appropriate models. .

Having formed a tentative view of the physical ahd financial
dimensions at sectoral level, the mext task before-the Planning
Commission is to .allocate the funds earmarked for each- sector to
different projects, schemes and programmes.’

1.4 In regard to the system and procedure for involving people
at the grass root level through various cooperative institutions
like village Panchayats, Zila K Parishads and other non-official
bodies etc. in the preparation of the Approach Paper to the Plan
and~in the planmng process, the Planning Commission has in a

note stated

“For the preparation of the Approach Paper and Five Year
Plan, the Planning Commission holds a number of
meetings to which people’s representatxves (Members
of Parliament), representatives of trade unions, trade
and industry, voluntary organisations, economists and
academics are invited for a free and frank exchange
of opinion and getting suggestions. These discussions
are held right from the beginning of the Planning

Process. )
in the States, the work of plan formulation is cafriod out
s at the State headquarters, at the district level and at

the block level. It is done with the assistance of DRDAs
and block level advisory committees. In all these deli-
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berations experience .and the ' needs at the grass root
level are taken.into account. The Planning Commission
attaches a lot of importance to the people’'s participa-
tion in various programmes. Strong Panchayati Raj Ins-
titutions are considered sine qua non for effective im-
plerhentation of the anti_poverty programmes at the
grass root level. The Approach paper as well as the
Seventh Plan document has emphasised the need for
strengthening and = associating the Panchayati Raj
Institutions in identifying and implementing projects
for the benefit of the local people.

PO,

The association of various non-official bodies, eminent ex-
perts, academics, representatives of cooperative socie-,
ties with vérious working Groups set up by the Plan.
ning Commission is yet another system for their active
participation” in the Planning process. The draft Se-
venth Five Year Plan was discussed with the various
organisations representing trade, industry, social ser-
vices, labpur, agriculture, rural development etc. in the
first week of July, 1985 (from July 1 to 4, 1985). The
discussion with the Panel of Economists was held on
July 5, 1985. The discussion with the members of the
Parliamentary Consultative Committee attached to the
Ministry of Planning was held on July 7, 1984. The re--
presentatives of the varipus voluntary  organisations
were invited to. a conference in September, 1983 re-
garding improvement in the status of women. In July,
1984 a meeting was organised in the context of Anti-
poverty and: Minimum Needs programme to Which re-
presentatives of various voluntary organisations were

¥ alsoinvited. As a result of these discussions some distinct -
xole for woluntary agencies were identified and concrete
suggestions in respect of institutional mechanism for
their larger involvmeent emerged.”
Association of experts . |
15 The Committee desired to know whether any ‘mechanism
existed to ensure that the needs and aspirations of the people for
whose benefit these schemeés were formulated were adequately re-
presented " before the schemes were finalised. The Planning Com-
mission has in a note stated: —

*“All the schemes have to be in aceordance with the objec-
tives of the Five Year Plang determined by ‘the National
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Development Council and Parliament which are highest
bodies in the country representing people’s needs and
a.spiratiens ”

1.6 Asked to 'state whether outside experts ‘or peoples’ re-
presentatives were- associated at any of the stages between for-
muiation 'of schemes and their ultimate approval, the Planning
Commission has informed that:

“The .schemes are formulated by the Ministries. These are
generally scrutinised internally in different Divisions
of the Planning Commission. However, there have been
cases when outside experts have been consulted.” i

1.7 Giving specxﬁc instances where outside experts and re-
presentatives of the people were assocxated at any of the stages
between formulation of schemes and their ultimate approval
during the Seventh Plan period, in a note furnished by the Plan-
ning Commission, it has been stated that

“The best and most effective forum for the assocxatxon of

" experts in the pianmng process is the WOrkmg group
or, sub-group set,up by a working group....The experts
are also associated with the plan at the stage of feasibility
studies or preparation of detailed project reports
(DPRs.) Sometimes the Planning Commission on its
own ‘takes the initiative of consulting experts be-
fore taking 'a final decision about the inclusion
of a project in the plan. For "example the pro-
posal for the modernisation of steel plants at Dur-
gapur, Rourkela, and Burnpur were subjected to a
detailed examination by Shri A.C. Banerjee, former
Director (Technical), SAIL. His recommendations on
the scope of the moderpisation of each plant and the
inter se priorities were taken into consideration while
deciding the details for these plants. The sub-groups
of the working groups on Science .and Technology id-
cluded people’s  representatives and beneficiary
groups.’’ '

1.8 Asked about the steps taken for the decentralisation .of
Planning Process, the Planning Commission has in a note fur.
nished to the Comrruttee stated that:—

“The concept of decentralised planning virtually goes back
to 1953 when the Community Development Program-

- “
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me was launched by the Government of India, moti<
vated by the need and desire for decentralised econo-
mic development. As a part of this exercise the State
Governments were, requested in 1954 to prepare Dis-
trict and Village plans. Subsequently, in the late
Fifties the Pamchayati Raj Institutions came into being
at the district and lower levels of administration to
provide an institutional base for people’s active parti-
cipation and involvement in development. The Pan-
chayati Raj Institutions thus set up became\ a State
‘Subject under ‘the Constitution and the States and
Union Territories were free to design their structure,
powers and functions keeping in view their local situa- .
tions. Except the States of Meghalaya and Nagaland'
and the- Union Territories of Lakshadweep and Mi-
zoram all other States and the Unjon Territories in’
India had enacted laws for the establishment of
Panchayati Raj Institutions. There are now over 217
lakh village ,(Gram) Panchayats in the country cove. .
ring more than 96 per cent of about 5.8 lakh inhabi-
ted villages and 92 per cent of the rural population.
Thus, on an average a village Panchayat covers 2 or 3
villages and a population of abeut 2400. These Pan-
chayats are essentially ent with all aspects of
local ddministration and derive" their income from land
revenues and water rate; additional surcharge/Cess
thereon as also various grants by the State Govern.
ments. According to an estimate made in 1982.83, the
‘total tax revenue realised by Panchayati Raj Institu-
tions was a mere 0.1 per cent of all States tax reve.
nues and thus their resources are too meagre to enable
them to discharge - effectively their authorised func.
‘tions. Besides, elections to these bodies -have .not been
held regularly. * ' . :

An important step towards decentralisation of the
planning process from the National to the State level
in a realistic sense was taken in the Fourth Five Year
Plan  (1969-74) when certain’ important departures
both in the. planning process and in the content of plan-
ning were introduced, particularly relating to the- pat-
tern of devolution of plan funds to the State level.
Since then, the State Governments have been gradual-
ly building up their own machinery for planning at
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the State level and improving their planning machi-
nery down. to the grass.root level of villages.

The Sixth Plan emphasised the ob;ectlve of strengthenmg the
Panchayati Raj- Institutions in ‘the process’ of democratic
decentralisation, devolving on them such functions which
are capable of being planned and implemented at the res-
pective levels and involving them in the planning and exe-
cution of various rural development programmes like the
Integrated Rural Development Programme: " (IRDP),
National Rural Employment Programme (NREP), Rural
Landless Employment Guarantee Programme (RLEGP),
District and Block-level Planning, the Minimum Needs
Programme (MNP) etc. These objectives have not been
uniformly and fully successful. However, it is noticed
that wherever the Panchayati Raj Institutiong have been
actlvely involved, the implementation of rural develop—
ment programmes has been decidedly better and the selee-
tion of beneficiaries and ‘designing of schemes have been
more satisfactory. Planning Commission has been im-
pressing upon- the States: that ‘various rural development -
programmes will be realistic and meaningful only -if
people’s representatives are actively involved and associa-
ted in the locg] level planning, resign, formulation and
implementation 8f these programmes and the selection
of beneficiaries in the anti-poverty and employment pro-
grammes such as IRDP, NREP, RLEGP etc. and that there
is no better instrument to meet this need other than the :
Panchayati Raj Institutions,

With the launching of large-scale multisectoral, country-wide
programmes of rural development aiming both at indivi-
dual households and at the creation of assets in ‘the rural
areas the original concept of Community Development
could be said to have been substantially restored.  This
would be further strengthened by the measures already
taken or proposed to be taken to strengthen and rationa-
lise the administration and delivery mechanism. For the
purposes of the Seventh Plan Community Development
and Panchayati Raj would have to be viewed in this con-
text and would have to break free from the. conventional
methodology of including a large number of small schemes
through minimal budget provisions. Community Deve- -
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‘lopment is to be viewed now more in the nature of a
scheme for village development which would jmply the
)1anning and implementation of a number of residual
activities at the village level which do not get covered in
the normal sectoral plans and gpecial programmes e€.g.
village path, drainage and sanitation.. This in. turn
would have .to'be done on the basis of Tacal, decentralised
planning at the village and block levels for which block
~ funds both.in the nature of outrigiht and incentive grants,
would have to be placed at the disposal of Panchayati Raj
and Community Developient bodies rather than by form-
ing sectoral plans for the villages at the State and National
levels. This would imply a considerable degree of ration-
alisation in the drawing up of plans for Community Deve-
lopment and ‘Panchayati Raj and substantial autonomy in
their implementation. The Seventh Plan. thus, further
emphasises the strengthéning of Panchayatl R&j Institu-
tions, garticularly at the village and block levels, with
a view to ensuring their active involvement in the plann-
" ing and ‘implementation of the special programmes of
rural development, particularly those concerned . with
poverty alleviation and the provision of minimum neéeds.
A number of Committees and Study Groups have, during
the last 10 years, reviewed the situations and made re-
_commendations. to strengthen the systems of decentralised
planning. i :
The Ashok Mehta Commitiec' which reviewed the situation
in '1978 to recommend an inst!tutional design for Pancha-
yati-Raj in the light of the developmental thrust and tech-
nical expertise required for planning and implementation
of rura] development programmes came to the conclusion
that the inescapable compulsion was that the district be
the first point for decentralisation under popular super-
vision below the state level in as much as the district has
come to be recognised as a viable administrative unit at
which the planning. coordination and resource allocation
are feasible, technical expertise is availab'e and high level
of popular leadership can also emerge. '

Two Working Groups were appointed by the Planning Com-
mission viz., the Working Group on Block-level planning
headed by Prof. M. L. Dantwala in Noveraber, 1977, and
the Wdrking Group on District Planning headed by Dr.
C. H. Hanumantha Rao, former Member, Planning Com-
migsion in September, 1982, These Working Groups have
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studied various aspects of decentralised planning at the
district and the block-level and have made recommenda-
tions which are, by and large, similar. Both Working
.Groups .have recommended that the basic' decentralised .
‘planning function has to be done at district level. The
Working Group on District Planning has, inter alia,
recommended that:

(i) For decentralised planning to make headway, institu-

tional mechanjsm have to be made more broad-based
with the active involvement of local representatives and
endowed with a greater degree of autonomy in local
decision making. ‘

(ii) The district plan should take into account, tHe regional

affinities and should be informed by a regional perspec-
tive, It will be necessary to recognise the sub-regions
within the dijstrict.

(iii) The Panchayati Raj institutions and other local govern.

ment institutions should play crucigl role in the district
planning process.

(iv) For the formulation of the district plans the methodo-

logy should include, formulation of the objectives, com-

= pilation' of data, preparation of proﬂle, strategy and-

thrust, resource allocation, physical ‘and financial com-
position, spatial dimension of the district plan as also
relationship and links between the district plan and
. regional and State -development plans.

(v) The district plan should fit in the framework of the State

Plan and the National Plan. The sectoral allocations as
emerging from the various district plans in the States
must ddd with the budgetary allocations made sector-
wise at the State level.

The Committee to review the existing administrative arrange-

(

1

ments for Rural Development and Poverty Alleviation
Programmes, headed by Dr. G. V. K. Rao, former Member,
Planning Commission ' (March, 1985) alsé went into the
question of decentralised planning and has recommended
inter alia, that: —

) The Rural development should be the major component of

distriet planning, though the District Plan should en-
compass the total activity of the district.

(i1) The district should be the basic unit for policygplan-

ning and programme implementation. The Zila Parishad
) N .

« ¢
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. shouild.. therefo:;e, become the principal body for manage-

. ment of all development programmes which. can be
* 'handled ‘at that level, "

(iii) Panchayati Raj institutions “at the district level and
‘. below should be assigned important role in respect of

planning, implementation and monitoring of rugal deve-
lopment programmes

{lv) Some of the planning functions. at fhe'Siéte" level .may
- have to be transferred to the district level for effective
decentralised district planning.

(v) In. order -to give €ome leeway and manbeuvrability in
planning and decision-making, it is necessary to make
some funds available at the disposal of the District Plan-
ning Body which are not fied to any departmental

; schemes and which may be used towards small schemes
meant the local priorities, needs and aspirations of the
*local community. . . \ -

The Deputy Chairman, Planning Commission has proposed to
‘the Chief Ministers in March, 1986, the need for holding
. regional meetings as a part of the process of fostering a
contjpuing dialogue between the Plamning Commission
and the States and one of the agenda items proposed for
these meetings was on decéfftralised planning in the States.
Most of the Chief Ministers from whom replies have been
received, have, by and large, endorsed the recommenda-
tions of the Working Group on District ‘Planning.”

19 Clarifying further in regard to the decentralisation of the
‘Planning procedure and formulations of a scheme, the Secretary
Planning Commission during evidence stated:

. “Decentralisation -means certain kinds of decisions can be
taken at other levels than the Centre here., In the Cen-
tral sector, decentralisation of planning would mean that
the public sector would be able to sanction their own
schemes. The present situation is, that profeets only
beyond a certain amount come to the Public Investment
Board; projects below that level go to the Expenditure
Finance Committee; and projects even below that level,
are finalised by the concerned authorities.”

547°1LS—2. ~ i
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110 With regard to the association of Voluntary agemcies in:
theé plan.mng process, the witness gtated:

.-Before the 7th Plan, we had consultations with volun
tary agencies. About 33 were jnvited, and 20 had come.
 They were the people working in the field at various
* places throughout the country. Regarding consultation
with labour leaders, we had the trade unions, viz, Dock
: Workers Union, Textile Workers Unjon, . AITUC, BMS,
HMS; CITU, INTUC and others. When we got. the Plan
proposals from varipus Boards dealing with handlooms,
handicrafts, kbadi and village industries, agriculture
. sector and others, we found there were very active mem-
bers- from" the cooperative movement. This is a matter
of taking their views into account. The All India Panch--
yat Parishad.is also there....” ‘
» /
111 The Committee enquired whether besides econom#ists and
experts, cooperative federations, Central Trade Union Organisa--
“tions etc., were also consulted before the Approach Paper was pro-
jected. The Secretary, Planning Commission stated:

“I am told that the National Federation of Cooperative Sugar
Factory, National Cooperative Spinning Mills Federation
and number of other Cooperative Federations, were
included jn’different working groups but not at the ap-
proach paper stage. At the approach paper stage there

were only individual consultations...®............... But
there is a very strong point of view that the grass—root
« View point is not adequately represented. . ..There is

. a recognition- of the fact that somethmg more is to be
done in respect of the grass-root effortg............

For the grass-mot planmng, at the block and district leveis
there are committees in. which MPs and MLAs are repre-
sented and their view points are 'taken into account,
when they send proposals from that level to the State
level, not only at the formulation stage but also at the
implementation stage.”

1.12 Supplementing further, the witness stated:

“There is as yet no totally satisfactory arrangement for peo-
ple’s involvement and people’s participation in the Plan-" -
ning process. In fact, we firmly believe that .it is very
necessary and it is vitgl really for such programmes as
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S
, education, family welfare etc. Now, in the family wel-
fare if there is greater people's participation, our pro-
» grammes would certainly be much better and the whole
economy would benefit very much. . ..Local people should
be encouraged to involve effectively in rufal programmes
and implementation. Panchayati Raj Institutions should
) be motivated and- given all supports.”

1.)3 The Plan’ drafting process starts with the preparation of
the Approach Paper. The Approach Paper is the foundation on
which the structure of the whole Five Year Plan js built. 1t, there-
fore, goes without saying that umless the Approach Paper is well
conceived and prepared taking into consideration the policy direc-
tions, aims/objectives and strategy and broad magnitudes of growth
in nrajor sectors, for meeting fully the aspirations of thel people,
irreparable damage may be caused to future of our country. The
Committee, therefore, emphasise that while preparing the Appreach
Paper peoples’ representatives from all walks of life should” be
actively associated and their opinion given due weightage. In this
cennection, .the Committee note that a number of Committees and
Study Groups set by Government have during the last decade re-
viewed the Planning process and made series of recommendations
to strengthen the system. However, the Committee are constrained
to note the admission made during evidence of the Planning
Secretary before the Committee that,“there is yet no totally satis«
factory solution of this question of peoples’ involvement and peo-
ples’ participation in the Planning process.”

1.14 Besides peoples’ participation in the preparation of the
Approach Paper, the need for strengthening and invelving the
Panchayati Raj institutions in identifying and implementing pro-
jects cannot be undermined as it has been well established that
whenever Panchayati Raj institutions have been actively involved,
the implementation of various Rural Development Prognmlpes bhas
been decidely better and the selection of beneficiaries and design-
ing of schemes have been more satisfactory.

115 The Committee feel that active participation of the repre»
sentatives of the Cooperative Federations is also of paramount im-
portance at the initial stage of the formulation of the Plan. The
Committee understand that a number of Cooperative Institutions
were included in different Working Groups constituted for the
Seventh Five Yesr Plan. However, there were only individual
* oconsultations at the Approach Paper stage. This negates the basie
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requirement for the formulation of the Approach Paper with dke
active and full participation «of a large cross-section of society
representing various shades of opinion. The Planning Commisstoa,
therefore, will be well advised to prepare and issue comprehensive
gul'dellnes in regard to the participation of peoples’ representativs
in the Planning process from the initial stages itself so that the
Approach Paper could be more broad-based and correctly refiecé
the aspirations of the people. ¢

'B. Working Groups

NS o BER T e

1,16 The Committee have been informed that working Grouos
are set up for reviewing the progress in the implementation of the
current (on-going) Five Year Plan and makifig detailed recom-
mendations for the next Five Year Plan in regard to programmes.
palicies, targets and outlays for the various sectors and sub-sectors.
Members of the Working Groups are drawn from ofﬁclals in the_
Planning Commission, Central Ministries/Departinents, other insti-
tutions, State Governments and experts in the relevant fields. Secre-
tarw of the Ministry is usually Chairman of the Group. As many
as 118 Working Groups and 4 Steefing Groups were set up in con-
nection with the Seventh Plan. These include a Grpup for the
Study of Financidl Resources and a Group for the Study of Poten-
tial as well as Instruments for Domestic Resources Mobilisation;
the studies and assessment for these Groups constitute the basis
for determining the likely availability of total resources for the
Plan and, consequently, the Plan size.

1.17 The Working Groups are generally constituted about 1%
“ years to 2 years before the start of the Five Year Plan period.

1.18 The Committee wanted to know the role played by the
*Working Groups in scrutiny of the Plan Schemes. In.a written
note, submitted to the Committee, the Planning Commission has
stated as !ollows:-

“The Workmg Groups do not scrutinise new Plan Schemes,
sincé they are constituted with very broad terms of
reference. They estimate short term and long term de-
mand, production4argets, and the investment reguired for
achieving the need.based targets that they may suggest.
They. are also expected to review past performance ande
often make suggestions for the improvement ‘of perform-
ance of on.going schemes. Basically, the broad approach
adopted by the Working Group is to suggest a need-based
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Sectoral/Sup.sectoral Plan and. not a resource-based one.
Usually, the Working Groups do not have idea of the re.
sources available to the Sectors/Sub-sectors. The final
decision is tdken only after the sectoral outlays are gvail-
akje; the first priority is given to the essential continuing
schemes; the new schemes are accommodated within the
balance of resources available.” .

1.19 When the Committee enquired the utility of constituting the

Working Groups, the Secretary Planning Commission staied durmg
evidence: — '

# In these groups, we get the best available talents ‘in dlﬁerent
fields and in this there is a tradition of cooperating with
the Planning Comm1s510n Every five years, they come
they sit together, they discuss some of the on.goimg prob
lems—national problenis—which are before the countr:
and I do not think Sir, we should discontinue this vrac.

- tice, "We should form a forum, where we ghould thrasl
out al] the problems........It is a huge task. 4,500 recom
mendations were there relating to schemes alone. 'The
another few thousand policy and general recogumenda-«
tions are there.” \

1.20 Asked whether a separate working group of the Planning
Commission should be set up on permanent basis to kewy 8 close
watéh on the implementation of the various schemes/projects, the
Planning Commission has in & note stated:— -

“Keeping a close watch on the implementation of various
schemes is basically the joh of the executing agencieg and
the respective administrative Ministries, with the Minis.
try of Programme Implementation playing a Facilitating-
cum-coordinating role, Each sector has its own problems

- of implementation and respective Subject Divisions of the
Planning Commission maintain close touch with the con.
cerned Ministries and constantly reviéw the implefnents-.
tion jointly with the concerned Ministries. Therefore,
there is no need to have a separate permanent Working
Group to keep a watch on implementation por it may be:
{easible to have one agency to look into the diverse
pmblmofalls&ctorsandalltypesofpmjecbandm
grammes.” ..

121 The Committee desired to know whether the recommenda.

tions made by a Working Group were accepted in t0to? If not, the
mthenforandnwhatlevuhm&hmmmrther
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‘reviewed. In a written note, the Planning Commission has stated as-
follows;~

“The recommendations of the Working Groups cannot bek
accepted in toto........ The recommendations of the Work-
ing Groups are largely need-basef, whereas the Planning
Commission has to take into account not only the develop-
mental needs but also inter_sectoral priorities and re-
source constraints, The recommendations of the Working
Groups are evaluated in the Subject Divisions concerned.
These evaluation reports are discussed in meetings of the
Planning Corhmission with the Ministries concerned being
asociated with these in.depth discussions. The broad
dimensions of each Ministry’s Plan programme, its speci-.
fic thrusts geared to Plan objectives, and related aspects
are discussed, and each Ministry given an idea of the
ceiling of Plan 6ut1ay available, within which it has to fit.
In its programme of action during the Plan.

The Plan schemes of the Ministry are reviewed depending
upon the extent details have been worked out by "the
Ministry, Where details of new schemes are worked out

! by Ministries fully only subsequent to the communication
of Plan outlays, they are scrutinised by the sectoral divi-
sion concerned on receipt of a proposed new scheme, and
submitted on file to the Member_in_charge and if neces.-
sary, to the Deputy Chairman for a final view.

. 123 Asked what role the Working Groups precisely played
their recommendations were not to be accepted in the final analysis,
the Planning Commission has in a wyitten note stated: —

“Even if the recommendations of the Working Groups are not
accepted in toto, the Working Groups have an important
role to play. They make a number of recommendations
covering the direction of growth and policy -issues in,
gocial and economic sectors, investment required in the
concerned sector as well as its lmkages with inter.related
sectors.., ... The recommendations of the Working
Groups are assessed in the light of the resourceg position
inter.sectoral priorities, sector-wise allocation of resources

a and harmonisation of the plans of inter.related sectors
" and thus constitute an essential input for plan formula-
tion.” *

138 At the instance of the Committee, the Planning Commission
has fumished a detailed statement in respect of Seventh Five Year
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Plan 1ndxcatmg' (i) the number of recommendations/ es made
by Working'Groups (ii) the number of recommendati ns/schemes
/included in the Plan (ifi) the number of recommendations/schemes
included with modifications and (iv) the number of recommenda.
‘#ions/schemes rejected. The requisite statement is at Appendix I.

1.24 The Committee enquired of the time taken in the Subjeet
Division of the Planning Cominission for analydng the Report of
the Working Group ami the proposals received from the Ministries/

partments. - In reply the Planning Commission has stated: —

) ®
\'The time taken in analysing the Reports of the Working
Groups constitute in connection with the formulation of
the Seventh Five Year Plan varied from sector to sector.
The minimum time taken for such analysis was 10 days
whereas in certain important sectors like Industry and
Minesals, the time taken was four to six” months”

125 The Committee wanted to know whether the Working
Groups could be entrusted with the job of suggesting resource based .
sectoral /sub-sectoral Plan in addition to need based sectoral/sub.’
sectoral Plan. The Planning Commission has ‘stated : —

“One of the important Working Groups constituted was re-
. quired to assess financia] resources for the plan. As the
work of all the Working Groups has to proceed simulta-
neously and the sectoral Working Groups cannot wait til}
the resource picture is finalised and the sectoral outlays
determihed, ‘the sectoral Working Groups have to adopt a
need based approach. The Financial Resources Working
Group set up to work out the resource availability had coh-
stituted a number of sub-groups. Its deliberations took a
long time to determine the resource position. The report of
. this Working Group was the last to come. Thus when
the sectoral Working Groups are finalising their reports,
they have neither the firm availability of resources nor
'sectoral break-up of the outlays The sectoral Working
- ; Groups are, therefore, supposed %o do independent work.
taking into sccount the existing situation and sectoral
objectives for the ensuing plan and-resources required for
their sectors. Accordingly an indication of a pre.deter. )
mined level of ‘resource avallability may curb a realistic
and objecﬁve mmnt of the needs of the particular:
sector.”
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1.26 Asked as to why the working groups could not be fur-
nished with information about the anticipated resources availability,
in a written note the Planning Commission has stated: —

“The schemes received from the Ministry are not referred to:
the Working Groups for.scrutiny. In most of the cases
schemes gre received after the finalisation of the Working
Groups reports, In any case, in their deliberations the
Workmg Groups are guided by Plan objectives and strate-
'gies, sectoral growth rates based on demand supply esti-
mation and other relevant consid@rations......... It is not

feasible to indicate sectoral outlays to the Working Groups
. for their deliberations.”

1.27 The Committee desired to know whether it was not neces-

sary for these working groups to-have an idea of resources the
Secretary Planning Commission stated durmg ev1dence —

“Basically, the broad approach ~adopted by the Working,
Groups is to suggest need based programmes in their own
sectors. The idea ts that, we feel in some cases, there
should be at' least some forum where there should be a
discussion in which the resource is not a constraint so
that, let everybody talk and suggest which is the best
posslble thing required in that sector.

' 1.28 Supplementing further the witness stated: —

" “Now the only problem is about the resources. The -Com-
rpittee made a very importagnt point that these people
should have an idea of resources. Then I would say that

. these things would have g limited value. Secondly, why
" they have no idea of resources. There are two problems.
They are required to start work about 1} to 2 years prior
to the beginning of the Plan. So, there is always this
problem but they are 'all practical men. They have some
idea of resqurces on their own but they are not given any
direction. They are not given any advice on the likely
‘ resources that may be available in the sector.”

120 The Committee desired to know about the compositiony:
terms of reference, status of Members, honorarium etc. admissible to
MimbmdeachottheWorungqupsconsﬁtutedin connection
with the formulation of Seventh Plan and total expenditure incurred
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on each Working Group under various Heads. "The Planning Com- -
mission has in a written note furnished the following information:—

“In all 118 working groups had been set up in connection with
the preparation of the Seventh Plan. In addition, 4 steer-
ing Groups had also been set up to coordinate, guide, and
advise the deliberations of the working groups for Agri-
culture. Education, Health and Science and Technology
sectors. ]

These working groups diffe? in composition, terms of reference,
! status of members etc. It will therefore, be difficult to
give a smgle note covering all the points.

The Workmg Groups consist of officials as well as non-offigials.
For the participation in working groups they are paid
"TA/DAs only. No honorarium is paid to any one. The.
official members are paid TAs/DAs by their respective

organisations (Ministeries/Dep#ts/Public Sector undertak-

"ings etc.) As no separate account is kept of TA/DA paid
officials for participation in the working groups, it is not
possible to give expenditure on this account. TA/DAs to
non-official members are paid by the Planning Commission

--or, by the Departments/Ministziés concerned. The parti-
culars of expenditure on TAs/DAg to non-officials paid by
the Planning Commission are given in Appendix IL

1.30 The Committee wanted to-know the names and number of
various Working Groupe set up in connection with the Seventh Plan.
In a written note the Planning Commission has furnished the re-
quisite details which are given in Appendix III,

1.31 The Committee have been informed that the Working
Gmpsarentnpbythemmhgcommhsionuuﬁntmuto-
wards formulation of the next five year plan. Theae.gmmm
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utilised at the time of finalisation of the Plan for want of resources.
It is evident from the fact that -almost 19 per cent of the recom-
mendations made by the Working Groups in connection with the
‘Seventh Five Year Plan were outright rejected and a very large
number of other recommendations could not be made use of as
ultimately the size of the Plan had to be pruned in accordance
with the availability ,of resources. . The Committee can well ima-
gine the element of frustration that might have been caused amoung
members of varions Working Groups knowing that a lot of ‘time
and emergy put in by eminent personalities and the intelligentia
manning these Working Groups ultimately became futile and the
expenditure incuwrred thereon was infructuous. The Committee,
therefore, consider that such a situation cannot be avoided im the
Preseat system as the Working Groups at the time of their copsti-
tutiom have hardly any idea in regard to the availability of the
resources for various sectors/sub-sectors in regard to which they
are expected to deliberate and give their considered opinion. The
Committee are of the view that unless the Working Groups are
made aware of the resources availability position when they start
the work, their recommendations can hardly serve the real purpose
for which they are appointed. They, therefore, opine that the
appointment of Working Group on Financial Resources should pre-
cede ‘the appointment of other Working Groups so that this Group
; could give a rough idea tothe other Working Groups about the
estimates of the likely resources available for their respective
spheres to enable these Working Groups -to confine themselv.s
within the framework of the overall resources position.

1.32 The Committee also find that in the vast multitude of the
Working Groups constituted for the Seventh Plan a number of
different Groups dealt with allied or similar subjects e.g., Voca-
tional training and Vocational training for women; Elementary
education, Secondary education, University education and Audit
education etc. The Committee feel that the number of Working
Groups to be.set up for the future Five Year Plans should be
reduced and subjects of allied nature remitted to one Working
Group which may make recommendations covering all the aspects
involved. This, the Committee are sure, will result in. huge saving
.of public expenditure besides avoiding - various Groups giving simi-
1ar or in some cases econflicting recommendations on allied subjects.
C. Plan Schemes *

1.33 The Committee have been informed that the Planning Com-
mission ‘wrote to the different Ministries/Departments in September, -
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1984 to indicate outlay for the new schemes proposed to be included
in the Seventh Five Year Plan and jn the First Year of the Five Year
. Plan (1985-86). The Ministry/Department concerned were required,
inter alig, to indicate a clear prioritisation chssiﬁed‘ under three sub-

- headings: —
(a) those “vital” for achieving the Seventh Plan’s basic priori-
‘ties and objectives; '

‘(b) secondly those “essential” for maintaining the tempo of
development both in this plan and the next; and ,

(c) thirdly, those which may.be “desirable” but which could
be considered only after the other two previous categories
have been considered and fanded adequately. *

! :

1.34 For firming up the numbers of new programmes/gchemes and
projects that can be accommodated in the Plan within the resources
available, Advisers of the major sectoral Divisions also write to the
Ministries/Departments concerned to give details of the Plan aschemes
for indepth analysis. ,The Ministries/Departments are required to
indicate the total cost of the scheme or project, objectives/output
expected) gestation period, etc. In reply, the Ministries/Departments
submit igformation depehding on the extent of studies and investi-
gations already carried out. Where studies and investiga-
tions have been carried out and/or feasibility reports have been pre-
pared, they are able to give preoject descriptions in somewhat greater
detail. In respect of proposals or schemes which are at an early stage
of formulation, they can give only an approximate idea of the esti-
mated capital and other costs, likely output or plan targets sought to -
‘be realised, etc. Wherever necessary in-depth discussions take place
under the Chairmanship of the Adviser concerned for the Sector/.
Sub-sector, where representatives of the Ministry/Department con--
‘cerned, Ministry of Finance '(Plari Finance), etc., are also invited.

1.35 In respect of the, programmes/schemes/émjects of the Cen-
tral Ministries, the sectoral Division concerned with the subject scru-
tinises the schemes received from the Ministries.in the sectoral areas.

‘Classification .

138 The Committee wanted to know: the number of schemes re-
ceived, scrutinised and finally included in the Seventh Five Year Plan
under the. heads “Vital', ‘Essential’.and ‘Desirable’. The Planning
Commission has stated that it was for the first time that the Planning

mmissien hiad asked the Ministries/Departments to indicate prio-
ritisation for new starts under the three sub-heads, namely “Vita]”

¢
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“Egsential” and “Desirable”, However, the Departments/Ministries.
did not submit their proposals for new starts under these three sepa-
rate sub-heads, apparently for the remson that while inviting pro-
posals the Planning Commission had made it clear that after provid-
ing for continuing schemes only limited resources would be available
for new staxts in the areas related to the Seventh Plan’s basic priori-
ties and objectives and all the projects of this category were classified
a"‘ “vital”. R \\ . .. »

1.37 As regards, non-submission of schemes by the Ministries/
Department$ under the requisite-sub-heads namely, ‘Vital’, ‘Essential’
and ‘Dggirable’, the Secretary, Planning Commission, during evidence,
stated: — - oot .

“Planning Commission asks all the Ministries to classify
schemes in the fashion....viz. ‘vital’, ‘essential’, ‘desirable’.

In the replies received, we find that no Ministry has made

; this kind of distinction. So, it really remained on paper.
J We had asked them to do.it, So that we could see which,
programmes were more important than others from the'
Ministry’s point of view, but the Ministries did not specify

these distinctions.” ¢ -

Investigations of Schemes and Guidelines

T

1.38 The Committee enquired whether the Ministries were requir-
ed to carry on studies and investigations in depth and prepare the
feasibility . reports before they submitted their schemes to the Plan-
- ning Commission. In reply, the Planning Commission has submitted
In a note:—

“The Ministries/Departments are not required to carry out
indepth studies and investigations and prepare feasibility
reports before sybmitting. their proposals to the Planning
Commission for inclusion in the Five Year Plan. Such a

procedure would not be feasible for the following rea-
80N8 e ’

(i) Preparation of a feasibility report is a very time and re-
» , source consuming exercise. It is, therefore, not practi-

cable to prepare feasibility reports for g very large num-
ber of schemes which could be gonsidered for inclusion.
feasibility reports are required to be prepared for in-
vestment decisions; ' ‘

(i) Even if feasibility reports are made available to the-

Planning Commission, it may not be possible to appraise’
all of them within the time availabl® for the formulation -

BN
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of the Five Year Plan. Af)praisal involves a number of

other ageficies, such as, Ministry of Environment and

Forests, Department of Economic Affairs, Plan Finauce,
. ete,;

(i) There could be considerable tlme-lag between the in-
clusion of schemes and final investment decision in re-
gard thereto. Therefore, premature preparation of feasi-
bility reports, which would become out of date, would
result in infructuous work.”

.39 Enquired as to how in the absence of feasibility report, the
viability of a scheme was determined before its inclusion in the Rlan,
‘the Secretary, Planning Commission stated:—

“There are several stages. But two stages follow one another
closely. One is sectoral planning. We have got steel
sector in the Five Plan. We have an idea about steel. We
thmk about production and outlays in the on-going pro-
“jects. Some new projects have to come up. There are
projects which have been under consideration for a long
time from the previous plah period. Sometimes, there are
detailed project reports. During the Sixth Plan, it might
have come up to,the Public Investment Board, During the
earlier period, they were not sanctioned for want of funds.
Some of théem are ready and viable. They are taken up.
Even if it is 'known thata project is a good project, the:
report might not yet be ready. Before this plan period, we

" kriew that there was a shortage of petroleum products. The
refineries” are required at Karnal and Mangalore. There
may be a shortage of petroleum products. We say th?e
are good plan projects requiring provision but we do not
immediately insist upon g feasibility report because it
means a ~onsiderable amount of effort by way of pre-feasi-
-bility studies, Feasibility report is not the first document
"drawn up for larger projects. Prefeasibility study is done
about the processes involved, equipment required and
rough, estimates are made.. On that basis, there is an idea
of whether this project should be included in the Plan...
Inclusion in the plan is not investment decision. We made
it clear. ‘The project is than formulated in greater detail
and when it is ready and resources are in sight, the Pro-
ject is brought to Public Investment Board and it is taken
up. This is how we,do it. Although feasibility study is

. not there but still there is a fairly good idea. .For a large
part of the plan it is continuing.
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140 Explaining further, the Secretary, Planning. Commission.

stated: — :
“At the time of investment decision, there is a feasibility re-

port. In many cases, there is a detailed project .report
before the investment decision is made, but at the txme of
the"inclusion in the Plan, very often there are only project

ohtlin,es."

141 Supplementing the witness stated: —

AN

“What happens is that all the projects we do not have to start

at the beginning of the plan, but in case of some projects
where resources are available for the five year period,
implementation commences later and there are projects
which are taken up in the fourth year only. Therefore,
there is time available for the preparation of the feasibility

” .
report. .

142 When the Committee asked fér the norms followed for clear-
ance of projects in the backward areas and whether there were
separate norms or backward areas, the Secretary, Planning Com-
mission statel:— ; |

“Balanced regignal development is one of the old slogans. I

do not say that we have achieved great success. But there
has been some sort of,an attempt all the time that we
should have preferentfal schemes for backward areas.
Policies are there and subsidies are available in backward
areas. Industries are being set up in the backward areas.
Certain transport subsidies are given to backward areas
in North-East and Jammu & Kashmir. Raw materials re-
quired for industries are given. In infrastructure we do
have a classification for ‘sanction of railway projects on
socio-economic considerations and’ certain emount of

" weightage is given on social and economic considerations
. taking the potential of the 'area and the raw materials

which are available into account and opening up of the
area and things like that. The only problem is, very visi-
ble results are not there....If a large ntimber of such
schemes are sanctioned on social and economic grounds,
funds being limited, the progress of each of these schemes
would be somewhat limited....We had sanctioned really
a number of small schemes based on socio-economic con-
siderations. We feel that they should be completed first
and then we consider other things. A large number of
schemes were sanctioned with limited outlays. The pro-
gress. is rather slow. Both for roads and for railways, there



’ .S
is a criterion for sanctlonm,g new lines and new roads on
socio-economic consideration. 4 must admit that the bulk
of the investment does go for programmes like track re-
newal, electrification, doubling of the tracks, improvement
of communications, -acquisition of rolling stock and things
like that which w111 be of limited value for the backward

areas, but there is an attempt to make.” .

1.43 Asked whether all the projects included in the Plan were im-
plemmted, the Secretary, Planning Commission stated that sbme pro-
jects were postponed. There were cases in which later those projects
were not implemented. The Secretary further stated that although
they were mentioned in the Plan they had not been 1mp1emented
There were a number of such cases,

!

1.44 Asked whether any guidelines had been laid down for the
scrutiny of schemes for mclusmn in the Plan, the Planning Commls-

sion has stated:

“The broad guidelines for the scrutiny of schemes for inclu-
sion in the Plan are objectives and strategy of the plan, the
demand/supply projections, the likely socio-economic bene-
fits, backward and forward linkages, availability of re-
sources for the sectqr/sub-sector etc.”

Time element

“

AN

145 The -Planning Commission has furnished the following note:
in regard to time lag between-the receipt ‘of Plan Schemes from vari-
ous Ministries, their scrutiny and approval:—

“The scrutiny of Plan schemes for inclusion in the Five Year
Plans is part of the planning process. The Plan proposals
are invited from the Ministries/Departments in advance of
the beginning of a new Five Year Plan. For the Seventh

. Fivé Year Plan, the Working Groups were set up in . the
second quarter of 1983-84, while Ministries were addressed
to send their Seventh Plan proposals in September, 1984.

It is difficult to give a precise idea of the time spent on the
scrutiny of a particular scheme for inclusion in the Plan.
It depends on the completeness of the data and essential
studies and investigations needed to assess a scheme, and:
after meeting the techno-economic requirements, it is.
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viewed agamst the Plan priorities'as well as the Plan ob-
jectives and strategies, the needs (spelt out by the Work-

ing Groups) and the resources likely to be available.”

148 When enquired about the maximum and minimum-time taken,
in the serutiny of some of the schemes for inclusion in the Sevehth
Five Year Plan, the Planning Cémmission had intimated that the
time taken in the serutiny of the schemes for inclusion in the Seventh
Plan varied from scheme to scheme depending upon the nature, con-
tent and thrust of the scheme Generally, it took from 3 to 9 montbl

)

1.47 Asked whether the Planning Commlssxon had any suggestion
to make in regard to reduction of time lag between the receipt of'the
schemes from various Ministries for their inclusion in the Plan and
their scrutiny and approval, the Planning Commission has statec}:’

“The time taken in the scrutiny of schemes for inclusion in the
Five Year Plan has been reasonable and no specific mea-
sures are required to reduce the time-lag between the re-
ceipt of schemes from various Ministries and their inclu-
sion in the Five Year Plans.”

148 In a subsequent note furnished to the Committee, the Plan-
ning Commission has made the following suggestions for reductien
of time-lag between inclusion of a scheme in the Plan and the decision
about ‘final investment:

- “The most significant step taken by the Government to expe-
dite early decision is to delegate financial powers. In
August, 1986, the delegated financial powers of the publia

. sector enterprises were revised as follows:

“@ross Block® ; Power to sanction ‘expenditure
without prior approval of the
. ©  Government :
Legs than Rs, 100 Grores . . . . ., Rs. S crores
,Bstween Rs. 100 Crores and Rs. 200 Crore . . Rs.M0 crores -
Above Rs. 200. crores . . . o e Rs. 20 crores.

'*The term “Gross Block’ should be treated as figed & and ' in
“.mmumm_mlmbumumm:. mets an avltdm
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The delegated powers are subject to the condition that the
Board of Directors of the public entreprises do not incur
capital expenditure on schemes not included in their: capital
budget approved by the Government. As a step towards
turther delegation of powers to the Steel Authority of
India Ltd. (SAIL) and Department of Steel, the Govern-
ment hag decided that clearance may be given by the D2-
partment of Steel for replacement and renewals of assets
above Rs. 50 crores and additions and new investments
above Rs. 20 crores upto a value of Rs. 100 crores.

The financial powers of the Standing Committees of Minis-
tries/Departments have been raised to Rs. 5 cxores,

The objective has to be reduction of time lag between initia-
tion of process for investment decision and nal invest-
ment decision, A number of suggestions could be consi-
dered to streamline the procedure.. The time lag ‘could be
reduced by improving the quality of feasibility studies,
-expeditious clearances (like environmental) needed before
the final investment decision.”

1.49. Explammg about' the present time lag between the inclu-
sion of a Scheme in the Plan and decision about final invesment in
that, the Planning Commission has stated as follows:—

“The inclusion of a scheme/project or programme in the Five
‘Year Plan does -not amount to investment decision. This
is taken by the Board of Directors of ‘the . public sector
undertakings|Deptt:|Ministry or Cabinet depending omn
the size of investment. It is difficult to give general ans-
wer covering all plan schemes/projects regarding time
lag. It may, however, be noted that considering project-
ed demands|supply gaps, resource constraintg inter-
sectoral linkages and studies and investigations needed,
investment decisions on new projects are spread over the
plan period.” .

)

Liaison with the Ministries * ‘ \

1.50. The Committee desired to know whether any liaison and
coordination was maintained with the Ministry concerned for scru-
tiny and approval of the Plan Schemes The Planmng Commission
has stated: —

“The Planning Commission maintaing full liaison and coordi-
nation with the Ministries concerned for scrutiny and ap-
S47LS—3.
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proval of all Plan schemes. Thig is done through meet-

ings and correspondences, ag required, In depth discus-

sions take place on major new schemes before they can be

considered for inclusion in the Plan. Where adequate

details about a Plan Scheme/project are not available at

the Five Year Plan formulation stage, these are often’
posed on file or at the Annual Plan stage after such details

are available. These proposals are discussed in depth

with the Ministries before the Planning Commission takes

a view.” '

o

1.51 The Commitiee are unhappy to find that the Ministries ete.
did not classify the schemes submitted by them to the Planning
Commission under the heads ‘vital’, ‘essential’ and ‘desirable’, as,
directed by the Planning Commission and instead classified alt
these schemes as ‘vital’. The Committee feel that the apprehension
with the Ministries must have been that if they classified these
schemes under heads other than vital also, such schemes might
never see the light of the day due to resources constraint. The Com-
mittee need hardly point out that if all the schemes received in
the Planning Commission are classified as ‘vital’, lot of time and
energy is bound to be spent on pruning these schemes and deciding
which of them were really vital. The Committee would, therefore,
urge the Planning Commission to issue guidelines to the Ministries,
etc. in unambiguous terms about the criteria which should be fol-
lowed for classification of the schemes before the work on the for-
mulation of a Plan is initiated. The Ministry should also be requir-
ed to indicate the inter se priority of the schemes submittéd by
them. .

L52 The Committee find that the Ministries/Departments are
not requiréd to carry out indepth studies and investigations and
prepare feaslbility reports before submission of schemes to the Plan-
ning Commission for'inclusion in the Five Year Plan. The Commit-
tee do not agree tkat viability of a scheme can be determined with-
out a feasibility report before its inclusion in the plan. This gets
confirmed from the deposition made by the Secretary, Planning
Commission hefore the Committee that there were a number of
projects which were included in the Plan but were either subse-
quently postponed or not implemented at all. While a detailed
feastbility report, in technical sense, may.not be insisted upom, the
Committee feel that such report in broader outlines with a view
to enabling the Planning Commission to evaluate its viability should
be available to the Planning Commission before considering the
scheme for inclusion in the Flve Year Plan.
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. 153 The Committee consider that the time lag between melusion

#f & scheme in the Plan and decision about final investment is te0
large and there is an imperative need to reduce the same. The Com-
mittee agree with the Planning Commission that this time-lag
eould be reduced by improving the quality of feasibility studies and
expeditious clearances needed before the final investment declsien.
The Committee would, therefore, like the Planning Commission to
streamline the procedure and initiate necessary corrective meass-
res in the matter.

154 The Commitiee understand that the Planning Commission
had sanctioned a number of small schemes based on soclo-economic
considerations with Hmited outlays. The Committee are, however,
pained to learn that due té-, paucity of funds the progress of such
schemes had been limited and the desired results had not beem
achieved. While appreciating the objective of sanctioning schemes
on_ socio-economic considerations the feasibility of proper funding
for completion of such schemes in time cannot be overlooked  as
benefits of such schemes can percolate -to those sections of the
society for whom these are imtended only when the schemes get
eompleted. The Committee recommend that while sanctioning such
schemes inter se priority should be determined with referemce to
viability and proper funding so as to ensure that the projeets taken'
in hand get completed in time and undue loss to the public exche-
quer on account of delay and cost escalation is avoided in the leag

iR
D. Selection and Implementation of Plan Schemes
Inter-se priority of Plan Schemes

1.556 Explaining the Criteria adopted for accordinf inter-se priority
to Plan Schemes, the Planning' Commission hag stated that in regard
to iriclusion of schemes, essential on-going/continuing schemes get
precedence over new schemes. In the context of the Seventh Plan,
among the schemes in the industrial sector first priority has been
given to the continuing essential schemes, and thereafter to schemes
for (a) replacement and renewals, (b) modernisation and removal
of bottlenecks leading to better capacity utilisation, (c) upgradation.
of technology and improvement of product quality, (d) introduc-
tion of high technology, (e) strengthening of technological base. In
the case of projects in industry, power and transport sectors, the
most important criteria applied are, wherever the necessary infor-
mation is available, (i) economic returns, (ii) gestation period,



30

(iii) whether the project is at a new location or expansion, (iv)
whether it jnvolves modernisation and (v) whether it facilitates
entry' into high techn.ology area. In the case of these projects; broad
details such as investment costs, likely rates of returns, their rela-
tive posmon in the order of priorities, etc., are furnished at the
stage of- their inclusion in the Plan, if a project report cannot be
given. It is, however, possible that there may not be sufficient time
t4 go into these proposals even where the relevant information’
is available and, therefore, a tentative provision is made subject
to the Planning Commission being convinced of the need of the
project. Later, when a regular Project Report is- presented it is .
examined by the Project Appraisal Division'and its implementation
depends on the approval of the Public Investment Board and Cabinet.

1.56 With respect to schemes in the area of education, family
planning, health and social welfare, etc., decisions to include new
schemes may be taken on the basis of criteria like their consistency
with Plan priorities, objectives and strategies and possibility of
accommodating them within the tentative sectoral outlay ceiling
after providing for all essential on-going programmes¢schemes/. pro-

jects. .

1.57 The Committee desired to know the methodology laid down
for ﬁxmg the inter-se priority for the implementation of various
schémes in cgse the number of schemes approved for inclusion in
the Plan and investment to be made therein was much more than
the actual availabjlity of resources. The Planning Commission has
stated:— -

“In the formulation of a Five Year Plan, schemes are included |
keeping in view the availability of resources. The Five
Year Plan js implemented through the mechanism of
Annual Plans which are prepared in the light of emer-

. ging situation and the estimatedl availability of resources

during each annual plan period. While fixing the inter-

se priority for the 1mp1ementatmn of various- schemes,
contmumg schemes are given higher pnorlty than the new
schemes to be taken up.”

1.68 Asked to state whether due to constraints of actual avail-
ability of - resources some schemes were altogether shelved, the
Planning Commission has stated that “It is possible that in the
process due to resource constraint or techno.economic considera-
tions some projects are shelved’ When the Committee enquired
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about the details of schemes so shelved durlng each of the last
three Five Year Plans, the Planning. Commnssxon stated: - -

“It is difficult at this stage tb identify aII the schemes which
were shelved during the last three five year plans for
want of resources alone.”

1.59 Asked whether in the above situation the project was

shelved after starting or was not started at all, the Secretary,
Planning Commission stated: —

“By shelving, we mean ‘that we do not start the project at
all. Some preliminary action like. preparation of a pro-
ject report might have been taken up or some such
thing. These projects are not started at all’’

1.60 When the Committee asked regarding the criteria adopted

by the Planming Commission $o drop a project, the Secretary Plan-
ning Commission during evidence stated:— ' o

...Very often it is lack of resources...... If we have
plenty of resources, even marginally viable projects
s can also be taken up. As we have limited resources,
umless the scheme is very attractive we do not take it
up. But some schemes have been dropped purely on
technical grounds as well, on their being totally un-

viable or may be because some new technology has
come in.’

1.61 The Committee referred to the statement made by the Plan-
ning Cominission that while fixing the inter se priority for the
implementation of various schemes, continuing schemes. were
given higher priority than the new schemes to be taken up and
enquired whether this position had not undergone a change, in
" view of the recent decision to go in for ‘Zero Based .Budgeting’
and whether each scheme would now be revised, analysed and
its future progress would depend on its getting priority. The
Secretary Planning Commission, during evidence, stated:—

“This ‘Zero based Budgeting’ is being taken up by each and
every Ministry. The idea is that everythxng is examined
de novo. Suppose, if it is not taken up what would be
the impact. But by and large, plan schemeg and plan
projects which have been sanctioned after due scrutiny
and on which certain amount of expenditure has already
been made, will pass the tests. So, that is why, we are
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continuing to give higher priority to projects which are
to be  completed in 1987-88, 1988.89, 1989-80, I have
just completed the annual plan exercise with the Cen-
tral Ministries. Now this is one of the principles; which
we follow. What are the Ministries which will be in-
volved? What are the schemes which are about to be
completed immediately, so that we start getting the
benefits. So, we provide the maximum amount of
money foI them, and see what is left thereafter. But
there are certain old, continuing schemes, about which
there are doubts. They are examined e g. whether that
particular scheme would be useful if continued in that
particular shape.

But these are not the type of projects in relation to which

the question of new projects vs. old ones arises. More
than 99 per cent of the cases will pe such where the
ongoing projects would be given priority. Having spent
some money on them, we wofild like to continue them ~

1.62 The following note has been furnished by the Planning
Commission on Zero Based Budgeting as applicable to Plan
Bcheme with particular reference to Seventh Five Year Plan:—

“Zero Base Budgeting (ZBB) requires identification and

4

\

sharpening of objectives; examination of various alter-
native; ways of achieving those objectives; selecting the
best alternative; prioritisation of objectives and pro-
grammes; switching of resources from programmes with
lower priority to those with higher priority; and, identi-
fication and elimination of programmes which have out-
Hved their utility.

‘

In ZBB, a Ministry|Depattment or an Organisation is

required to justirty not only the new proposals and the
funds therefor but alpé the ongoing activities and the
funds for them. In other words, provisions for existing
programmes are also required to be justified in the
budget rather than adding them in the budget as &
matter of routine. As such, under the ZBB approach,
the existing programmes will not be treated’ as immu-
table but will be examined afresh as to their continued
utility and effectiveness thereby freeing resources for
new programmes.
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. ZBB is, thus, intended to help’ both in the judicious alloca-
tion of scarce resources at the national level, and im
deriving optimum benefits out of the resources thus allo-
cated, The objective is not just to cut expenditure, bus
to make public expenditure programmes more effective
by a more purposive allocation of resources to various
programmes. )

The Finance mnish'yhuiuuedlnm'uctionﬁorthomm-
duction of the system of zero base budgeting in different
Ministries of the Central Government. The system is be-
ing introduced gradually. It is still in initial stage.”

Néw Schemes

1.63 The Committee have been informed that broadly speaking,
the new schemes are taken to meet the Plan objectives, strategies
and targets, medium terms and/or long terms, techno-economic
feasibility, inter-sectoral linkages etc. Jn the industrial sectors, pri-
ority is given to schemes for replacement and renewals, modernisa-
~tion and removal of bottlenecks leading to better capacity utilisation,
upgradation/ introduction of high grade technology etc. New pro-
jects in industrial sectors are included considering economies of
scales, make vs buy options ete. In the sectors of education, health
and family welfare, social welfare etc. the criteria for including
schemes include plan priorities, objectives and strategies strength-
ening the existing system etc. In all cases the ‘availability of funds
ig a crucial factor and decision to include a new project is made
in consultation with the Ministry/Public Sector undertaking, In
some cases, for example in the case of the ONGC projects, the
detailed allocation of funds to new schemes 1s left to the organisa-
#ion itself.

1.64 Percentages of résources left after allotment of funds to
continuing schemes in the Seventh Plan in different sectors are
indicated in the statement enclosed. (Appendix IV)

1.65 Explaining the various factors which made the selection of
schemes eomplicated the Secretary, Planning Commission during,
evidence, stated:

“A number of factors, beyond the control of the Planning
Commission, make the task of seleetion of schemes quite
complicated and at the same time often unsatisfactory.
Thege factors are—

{i) The number of proposals received for consideration would
run into several thousand. These come from 234 Central
public sector undertakings numerous atitonomous bodies



34

and field formations 'of the Ministries (like ICAR, UGC,
etc.) nearlyfifty Departments of the Government of India

" besides from State Governments and Union ' Territories.

These projects are of different sizes. The cost estimates of
single project range from few thousand rupees to several
hundred or even several thousand crores.

(#) The task would be easier if all the proposals are in the

(iii)

|

form of concrete projects with’ definite’ estimiites of cost
and gestation so that all of them could be analysed and
ranked in order of viability and decision taken. In the real
world situations, new projects to be takén up during the
next 5 years come in different forms and shapes. They
could be in concrete form with all the details of cost and
time or could be in a conceptual form with bare descrip-
tion, The target is sought to be achieved with definite
project or with programmes details of which are left to
be worked out in due course by the implementirig agency.
There may be uncertainties about the time phasing of
the projects. ,

The quality of proposals depends largely on the capability
of project planning in hundreds of public sector undertak-
ings and field organisations. It is well known that the
development of this capability has not kept pace with the
growth of the plan size. It is also true that even if they
want they cannot give very precise details of all the pro-
posals to be taken up during the plan period at the time
of the plan formulation. Despite all the constraints, the
Planning Commission to finalise the Plan after a series of
discussiong with the Ministries/Public Sector Undertak-.
ings/autonomous- bodies " etc. . The quantitative models
are rerun to ensure inter-sectoral and inter-temporal
consistency. . It is an iterative process till final consis-
tency is achieved. '

,‘

However, in view of the contraints and uncertainties the pro-

cess of in-course correction continues throughout the Plan
period. The Ministries/public sector undertakings keep
finalising the schemes, firming up cost estimates and
making adjustments on various sicio-economic and tecnni-
cal considerations. In the process many schemes includ-
ed are dropped/deferred, new schemes are added, and
cost estimates undergo changes. They do ‘discuss their
proposals afresh’at the time of Annugl Plan discussions,
mid-term review ahd even otherwise. The Ministries/
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Departments and publie undertakings, etc. are able to
make many changes under their delegated powers in which
the mvolvement of Planmng’ Commission is minimal,

‘The Plannmg Commission thus may not have a complete List

of all the schemes many of which are small in size and
are often clubbed together and presented in form of pro-
grammes.

. -
The slow implementation of severat projects, again due to fac-
tors largely beyond the control of the Planning Commis-

gion, also adds to the uncertainties necessitating further
. adjustments in the allocation of resources.

To sum up, there is need to appreciate that given the cons-
traints -and uncertainties which are beyond the control of
the Planning Commission fully worked out and compre-
henstve planning of all the schemes to be taken up during

_the next 5 years not attempted.”

1.66. Asked that in case feasibility reports had been agked for, the
stage of dropping some schemes would not have arisen because of

there being unviable schemes, the Secretary Planning Commission
stated : —

“We are trying to develop a system whereby ‘we can always
" have a shelf of projects available, so that we can have a
wider choice at the time of plan formulation.”

¢, f

1.67. The Committee referred to the note furnished by the Plann- '
ing Commission stating therein that with respect to schemes in the
area of education, family planning, health and social welfare etc.
decigion to include new schemes might be taken on the basis of
criteria like their consistency with Plan priorities, objectives and
strategles and possibilities of accommodating them within the ten-
tative sectoral outlay ceiling after providing for all essential ongoing
programmes, schemes/projects. The Committee enquired whether
the procedure for inclusion of schemes relating to the above sector in
the Plan was different from the ong followed in the case of Schemes
pertaining to remaining area the Planning Commission stated that
the procedure was broadly the same for all sectors. However the
criterla for inclusion of schemes in 'the gocial services sector might be
different since considerations, guch as economies of scale, demand/
supply scenerio, make vs. buy option etc. would have much lesser
_relevance'in these areas. Asked to state whether the distinction wag



on account of the fact that the schemeg relating to these sectors were
given low priority, the Planning Commiission clarified that the sche-
mes in these sectors were in no way-accorded lower priority. In fact
the percentage step up for social services in the Seventh Plan was
108.12 per cent compared to the overall gtep up of 84.62 per cent.

Continuing Schemes .

1.68 Asked to elaborate the'statement that the first priority was
given to the essential continuing schemes, the Planning Commission
has in a note stated:,

{

“There has been a tendency to take up a large number of
new schemes in every Five Year Plan with the result
that the limited resources are distributed very thinly
over a large number of schemes. In certain sectors, the
schemes started as early as during the Third and Fourth
Five Year Plans are yet to be brought to completion, It
was, -therefore, thought desirable to consolidate the bene-
fits through completion of the schemes started in the
earlier plans and to take up new schemes for implemen-
tation only to a limited extent necessary to achieve the
objectives and priorities laid down in the Seventh Plan.
It was in this context that it was stated that the first
priority shall be to the essential continuing schemes.”

1.69 Asked to state whether there were any such schemes which
were started but latter on not covered under this category and
dropped, the Planning Commission hag stated:

“No essential continuing schemes of the Sixth Plan has been
dropped while formulafing the Seventh Plan.”

170 The Committee desired that a note about 'schemes/projects
dropped and those which had not been dropped but work stagnating
for lack of funds during the Sixth Plan, showing allocations made
for each of such schemes and expenditure incurred thereon and
the reasons for dropping them or not allocating funds for them
might be furnished, The following note has been furnished by the
Planning Commission:

“It is true that several projects included in the plan are sub-
sequently dropped or deferred and several projects stag-
nated much beyond the original gestation period. But
this situation is not necessarily due to resource con-
straint. A number of factors contribute to the situation
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and it ig difficult to gegregate the factors in all cases.
The projects could stagnate due to technical factors no$
anticipated at the time of investment decision. For
example, Sudamdih and Monidih underground projects,

‘originally sanctioned in 1962 and 1963, have not beem
‘able to reacH the targetted capacity so far due to difficult

geo-mining conditions.  The Salal Hydro electric project
originally taken up in 1970, could not make much pro-
gress till 1978 due to the dispute over technical and de-
sign features, The work in right earnest started only i
1978 when the project transferred to the NHPC. Similar-
ly, several projects are included in the plan without ade-
quate studies and investigations. Such proposals are' nob
backed by feasibility studies and are subsequently defer-
red. Only in a few cases it may be possible to identify
that the discontinuation or stagnation is due to resource
constraint,

An illustrative list is furnished. (Appendix V)"

1.71 Asked to give specific causes of cost over run and delay in
implementation of projects, the Ministry of Programme Implemen-
tation has in a subsequent note stated: —

“264 projects at the beginning of the year 1986-87 were under

implementation of these, 134 projects were delayed with
reference to original time schedule. Their break-up in the
13 sector is outlined below:

Sector

Totat No. of

Nb. of  projeets
projoeu delayed
w.r.t.
original
scheduls -
| 2 3
Po'ﬁl' \o . » . . . . . ] . - ' . 2. ”
Petroleum & Natural Gas . . . . . . . 3 19
C‘l s - . . " - . - - . . 66 b1
Steel . S £ 1"
Mines . . . « . . . . . . s
Peetier. . . o+ o - « o o . . P10
Paper/Cament Automobiles etc. (Deptt. of Bnterprises) . . Y
Railways . . 62 13
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1 2 3
. ) .
Suﬂace T{ahgpon . . . . . . 18 7
(Port/Shipping)’
(Highway projects)
QiVil AViaﬂon * . . . 0 6 . 2
l"elobommuhicatign e e e 6 1
Atomic Boergy. . B s 7 2
Chemicals & Petro~Chemicals . . . . . . 7 4
264 134

.The anticipated capital cost of the 134

considerably higher than the others.

delayed projects has
escalated from the original approved cost of Rs. 26,802 to Rs. 43,890
crores approximately ie. as much as 64 per cent as on 31-3-86. It
may be observed that the escalation in case of delayed projects is

The following table gives a sectoral analysis of the cost and time

overryns:

Sector Original Antici- -+ Average Fxtent of Extent of time
cost pated cost cost COSt OVEITUR  OVEITun: W.r.t.

: (Rs. -of the overruns w.r.t.original original
crores) (pﬁ'soject (% cost (%) Schedule
crm:es) -

Power . 9954 13744 380 0.9 0-93 months

Potroleum & Natural i

Gas . . . 8165 8750 7-0 0.172 0-64 months
Coal 5620 7988 42:0 . 18:2.753 0-204 months
Steel . N . 5578 13636 144:0 18-6.229 6-131 months
Mines . . . 1559 2793 79 18:2:94 " 423 months
Pertiliser . . 2108 3061 45:2 0493 0-119 months
Paper/Cement/Auto- : ,

mobile etc. (DPE) 884 1474 667 0-146 0-67 -months
Rail-ays o 3082 5280 -3 0-495 0-144 months
Surface Transport "

(Port, Shipping . . . . .

Highway projects) 1646 1580 (~—) 3-9 0-38-2 0-32 moaths
Civil Aviation © . 2087 2138 2:44  0-302 0-39 months .
Telecommunication . 318 374 176" 0.18'7 '0-25 months
Atomic Bnergy . 1287 2053 60:0.  0.141 . .0-65 * months
Chemicals & Petro- .

chemicaly . . 1515 IST7 409 0-58. - 0-14 montls
Total (264 projects) . 43803 64448 47%  0-929% 0-20 moaths
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As a result of our analysis of the monitoring report received

from - the project- Authorities and Ministries/Departments the

- various reasons of ‘time and cost over run have been identified in
different stages of the project. They are given below:

——

State in Project Cycle

Some causes of time ‘and cost overrum

{a) Pre-investment and project
preparation

(b) lavestment decision

(¢) Technology and Detailed
‘an.ineering ‘

(@) T:adering and Ordering

2 t)

(i)
(iii)

@
(i)

i)

Delay in acqi;jsition of land including Forest
Clearance and Bnvironment Clearance.

Lack of infrastructure facilitics.

Tie up of the important inputs necessery for ,
gon)strucnon and operations (afier commission-

Inadequate projrct prepereticn inclucing urder
estim ition, resulting in subsequent change of
scope of projects and addition of new l'anc{leit
in post approval implementation stage, thr
series of Revised Cost Estimates.

Poor selectibn of cohsultanti.

D:lay in finalisation of detailed engineering,
lack of information and load data, ceusing
delaycd release: of drawings fo vendors/équip-
ment supph rs. o P

Delay on the part of the Consultants.

(i) b‘elay in preparation of tendersand placement

()
(iii)

(iv)

(¢) Construction and site Mana- (i)

‘gement

(i)
(iii)
(iv)

W

@)

(i)
(iii)
(iv)

of orders.
Poor selection of vendors/suppliers/contractors.

Delay in DGTD/Import Licence/foreign ex-
change relcascs/other, clcarance.

Delay in supply of critical equipments.
Dclay in mobilisation by contncton

Dclay in construction by and in@cicnt working
of contractors. I

Delay in completion of inter-linked facilitics by
other agencies. S s

Industrial relations problcm.

Inadcquate supply of inputs like steel cament,
.equipments and other' open miarket items,

Delay inasailability of re-ordered materialf
+ replacements, e

'Failures of ‘parts.

Change in design.

. . .
. Non-availability of commissioning experts frome

indigenoys and sources abroad.

L]



State in Project Cycle Some causes of time and cost overrus

-

(v) Poor mobilisation by the trunkey/commissioning
contractor;

(vi) Teething problems due to poor testing and mal-
lfuncuomna of equipments due to poor instal-
ations

()] Ovcrall Project Implementation Organisatlonal weaknesses in project management
Coveri.g engiie._ring-tender- including non-availability of managerisl talent,
nng-ardc.nng—construcngn- of a high order, lack of continuity, madequate
commissioning dclegation and lack of incentives for comple‘lcl

of projects in time and within costs.”

'1:72 Asked to state whether any responsibility had been fixed for
delay in implementation of Plan Schemes resulting in cost escala-
tion, the Secretary, Planning Commission. stated during evidence
that: _ .

\-

“I may inform that the Cabinet Secretary and the Finahce
Ministry have issued circulars on cost and time over-runs.
These are 'secret circulars, The responsibility is to be
fixed. In most of the cases, it is perhaps beyond the
control of the officers. But, in. some cases, there might
have been lacuna on the part of some functionaries and
delayed action or something else. But we are not con-

, cerned with it, It is for the Ministry to take up..

The" instructions are that whenever there are time and cost
over-runs, the matter has to go up to Ministry of Finance
for sanction along with the proposals for fixation of res-
ponsibility. International prices may go up and if the pro-
ject could not be taken up because of delay total costs go
up in the meantime. It can happen that for some reason
contracts were not signed, some officials just delayed it
and in that case the officers will be responsible. At that
stage, whenever any revised cost estimate is brought wp
or there is too much time-gap then the Ministries are

_supposed to indicate the reasons and the people responsi-
ble.”

179 The Committee can well tmagine that the selection of
projeets for the Plan from the vast multitude of propesals received
from Ministries/Departments, Pnbue Undertakings, numerous bodies
* and fleld formations wounld be 2 stupendous task fraught with un-
ecrtainty in view of hazy and.indistinet vision in regard to the
availability of resources. The Committee are not happy to be
iaformed that all proposals do not come in the form of comerete
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projecis with definite estimates of cost and gestation, making the
selection process complicated, comiplex - and often unsatisfactory.
The Committee feel that fault in most cases must have been with
Ministries etc., in sending vague proposals and with the Planning
Commission in accepting the same. The Committee recommend that
sifting process should be a task basically assigned to the concerned
Ministries etc., who should forward only such proposals to the Plan-
ning Commission as fulfil the guidelines of the Planning Commis-
sion making clear that only concrete projects as would fall within
the alms and objectives of the Plan and have been sufficiently and
properly studied and evaluated should be forwarded to them for
Inclusion in the Plan. Once the projects are accepted and included
in the Plan it should be the responsibility of the Planning Commis-
sion to cnsurs that they are taken to the logical conclusion of com-
pletfon in time and without resource constraints.

174 The Committee are unhappy to find that a number of pro-
jects/schemes had to be dropped or allowed to stagnate during the
Sixth Plan affer spending several crores of rupees on the basis of
evaludtion studies e.g. Functional Literacy for Adult Woman after
spending Rs. 16.75 crores or due to resource constraints e.g. Sakri-
Hasanpar and Rampur—now Haldwani Railway lines after spending
Rs. 8.56 crores. The Committee feel that if it becomes unavoidable
to include some projects on the basis of expediency which have not
been properly gone into, the Planning Commission should get them
processed in their own technical division and includél them after
going :nto the techno-economie aspect and vmbihty of the project..

1.75 The Committee ure unhappy to note that out of 264 projects
whioch were under implementation at the beginning of the year.
1986-87, 134 were delayed with reference to original time schedule.
The anticipated capital cost of these delayed projects has escalated
from the original approved cost of Rs. 26,802 crores to Rs. 43,890
crores approximately i.e., by as much as 64 per cent as on 31-3-1986.
The steep escalation in the cost has not only caused heavy losses to
the public exchequer but has also given a severe setback to the need
for cempletion of various essential prejects in time. : The Planning
Commission has been able to locate a number of reasons fer the
dedlay and cost over-runs like inadequate project preparation, peer
selectien of consultants, delay on the part of consultants, delay in
preparation of tenders and placement of orders and last but not the
least erganisational weaknesses in project management including

non-availability managerial talent of high order. The Committee,
therefore, recommend that the Planning Commlsslon should make
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all out efforts by taking up the matter with concerned agencies for
the removal of causes responsible for delay and cost over-runs to
ensure completion of projects on time and they should impress upon
them to exercise constant vigil for identitying tactors causing delay,
fix responsibility and take requisite remedial measures expéditiously.



CHAPTER II °
_ PLAN RESOURCES AND OUTLAYS

Pléa Resources

2.1 The Committee have been informed that while the Planning
Commission has'no direct role in raising resources as such, it cer-
tuinly has a consultative/advisory role, Before each Five Year Plan
is finalised the Working Group on Resources (which is chaired by
the Planning Commissions representative) goes into detail as to how
the resources for the Plan outlays are to be raised. All aspects are
thoroughly examined e.g. taxation -(both Centre and States), internal
resources of public sector units and departmental undertakings, mar-
ket borrowings, draft on public sector financial institutions, ete.
This exercise is carried out in consultation with the Ministry of
Finance, Reserve Bank of India, Bureau of Public Enterprises and
the public Financial Institutions. The role of the Planning Commis-
sion is thus concerned mainly with the assessment of aggregate re-
.sources which could be mobilised, including the components through
wliich resources could be mopped up.

2.2 The Plannmg Commission is not directly involved in raising
resources from the external sources such as foreign aid/loans/as-
sintance. It estimates the net inflow of aid etc. from abroad during
a Plan period on the basis of the balance of payments projections.
Though the Planning Commission is not involved in actual nego-
tiations for external and/loans, etc. which is the responsibility of the
Ministry of Finance, the Commission’s advice on various aspects en--
ables the Government to pose 1mportant pro;ects for foreign assis-
tance.

2.3 Asked in what manner and at what stage the Planning Com-
mijssion was consulted or their advice sought ih the matter of aris-
ing resources, the Planning Commission ih a note furnished to the
Committee has stated:— | pre

“At the time of the formulation of Five Year Plan, the Plan-
ning Commission seéts up g broad based Working Group
for study of financial resources and preparation of re-
sources estimate for financing the ensuing Plan. Based on
the recommendations of the Working Group resource
. 43
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estimation is done by the Planning Commission for the-
Plan as a whole before it is finalised. This exercigse in-

* cludes assessment of the likely order of additional resour-
ces to be mobilised. Broad areas and manner in which re-

" sources are to be mobilised are also considered by the
Planning Commission. However, the actual raising of re-
sources in so far as the Central and State Governments
are concerned is essentially an annual budgetary function.
In addition to budgetary resources, however, extra budge-
tary resources are also required to be raised for financing
the plan and the Planning Commission is consulted in re-
gard to their mobilisation as well.”

24. Enquired about the machinery and expertise that existed in
the Planning Commmsmn for: forecastmg resources, the Planning
‘Commission has stated:—"

“There is a Member in the Planning ‘Commission who is ex-
pert in the field of Public Finance. He looks after the Fin-
¢ ancial Resources Division which has an Adviser, six Senior
Research Officers and five Research Officers supported by
four investigational staff. These Offcers have considerable
experience in the fleld of economics, budgetary analysis

and forecasting of resources.”

25. Asked to state at what stage the resource estimation for the
plai is made. The Planning Commission has replied: —

“The overall resource estimation is done before finalising the

size of the Five Year Plan. However, the sources which

. could be tapped for raising funds for the plan are amen-

’ able only to broad identification at the stage of finalising
the size of the plan.”

26. With regard to the role played by the Planning Commlssmn
fa rsing the resources for Plan Schemes, the Secretary, Planning

©om. wission, during evidence, stated: —

“Now the other point was about the resources. There is no
doubt about it that for the Annual Plans as I said—I did
not say for the Five Year Plan—there are no working
groups with the Central Ministry of Finance because their
Budget process itself ig an exercise in which they bring
out what resource are available. But it does not mean that
Planning Commission does not do justice to its functions..

[}
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One of our functions is to make an estimate of resources.

In fact in the resolution setting up the Planning Commis-

sion, one of the tasks assigned to the Planning Commis-

sion was to assess the resources available for developmen-

tal purposes. We do make an assessment of the resources.

We do send out estimates to the Finance Mlmatry There

are discussions with them for the Five Year period. There.

are working groups, not only for the domestic resources,
financial resources, but also for the foreign exchange,
balance of payment. There are also working groups which

go into the matter of resources with each State Govern-

) - ment. There is a resources working group. These re-
source estimates are made there, They are made for a

Five Year period. They are made annually for plan out-

lays. This is a joint exercise which is a most important
exercise 'of the Planning Commission. But, again I would

say that the things are not absolutely clear cut black

and white, because situations change and different influ-

ences come in. But when we being an actual Five Year

. Plan period, a large amount of our resources are preemp-
ted by contmumg schemes "

Plan Outlays

\

2.7 The Committee have been informed that after examination of
the proposals of the Ministry and the indepth discussion by Deputy
Chairman, Planning Commission and members with the departments
concerned, the final programme thrusts and overall sectoral outlays
are decided. The first priority is given to the essential continuing
schemes. In respect of new schemes, priority is given-to those where
sufficient studies and investigations have been carried out to estab-
lish the need as well as feasibility, If resources, permit, lump sum
provision is sometimes made for these new schemes whxch require
further studies and investigation.

2.8 The sectoral outlays for a Five Year Plan are tentatively
worked out in the light of anticipated resources availability, de-
mand-supply considerations and broad Plan objectives and strateg-
ies. The entire process of determination of sectoral outlays, prioriti-
sation and inclusion of different schemes within the sectoral outlay
is iterative; several rounds of internal or external consultations are
gone into before sectoral outlays and the lists of programmes/.
schemes/projects to be included in the. Plan can be finalised.

29 After finalisation of the outlavs for Sector/sub-sector in these
Meetings, Ministries/Department concerned a¥e requested in writing
#o re-submit their final list of Plan proposals, keeping in view the
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considerations mentioned above, and this is usually done in consu.l-
tation with the Divisions of the Planning Commission.

210 It can thus be seen that the whole process is a very com-
plex one requiring several levels (and rounds) of inter-action, before
a reasonably clear picture can emerge of the totality of the Plan, and
within it the Sectoral/Sub-sectoral outlays and programmes.

211 It has been stated that the Planning Commission maintains
full liaison and coordination with the Ministries concerned for scru-
tiny and approval of all the Plan Schemes. The Committee enqured
whether it was a fact that even where the schemes had been ac-
cepted and outlay approved by the Planning Commission, the Plane
ning Commission slashed down the outlay on many schemes with
tire result that the implementation of these schemes became difficult
for the Ministries and ultimately the whole approach towards imple-
mentation of these schemes became half-hearted, .

In reply the Planning Commission has stated:

“The outlays once approved by the Planning Commission are
not ‘Suo Moto' slashed by it subsequently. As far as possi-
ble the effort of the Planning Commission is to ensure
adequate funding of projects included in the Plan so
that these are implemented in an optimum time-frame.
However, in the democratic functioning of cur system,
it can and does happen at times that legitimate competing
claims arise on limited resources and the overall public
interest requires inclusion of some projects with inade-
quate outlays rather thap their total exclusion.”

2.12 The Committee desired to know the details about the amount
allocated, released and spent on various new schemes included in
the Sixth Five Year Plan after its finalisation and publication. In a
subsequent note the Planning Commission has stated:—

“Since the funds are released either by the Ministry concern~-
‘ed (in case project needs budeetary support) or are raised
by the undertakine internallv or from various other sour-
ces like financial institutions/banks. it is not,possible for
the Planning Commission to give an idea of the actual re-
lease in all cases.”

2 13 The (‘omm1ttee pointed.out that it had been exverienced that
after schemes had been prepared and finalised the funds were. Te-
leased to them when a major part of the five year nlan was over with
the result that a.large portion of the funds remained unutilised. The
Committee enquired about the measures taken to ensure that the

¢
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funds were released in time for various schemes/projects, Explain-
ing the position the Secretary, Planning Commission stated:—

7] ) .
“This position varies from project to project and scheme tq

’

scheme. If you are talking of say, central assistance re-
leased for centrally sponsored schemes in States and whe-
ther it is released in the remaining part of the year or later
during the year, then I would say that you are right.
Sometimes, there is delay in releasing funds. And that
creates some problems. Part of it is true because some of
the Ministries do delay the release of funds. So far as
these projects are concerned for the five-year period,
what happens is that the actual allocation has to depend
upon the resources available annually. It is the annua’
exercise. Although we do try to optimise and see that the
projects implementation of which has been taken up, are
founded to the extent required, sometimes, it is possible
due to increase in non-plan expenditure, there may be im-
stances where the period has been prolonged. Suppose, a
steel plant is included in the five-year plan and let us say,
we have to spend Rs. 2000 crores on that. It is not possiblg
to release the money right from the first year of the plan. -
So, there is some kind of a matching of the annual resour-
ces plus five-year business.”

2.14 It was pointed out that it had come to Committee’s ' notice
that the money was made available for modernisation of N.T.C.
Mills in the last year of Plan with the result the bulk of funds re-
‘mained unutilised. The N.T.C. had contended that had the money
been given to them in first and second year of the Plan they would
have utilised that money and modernised the Plant. The Secretary,
Planning Commission stated: ‘

“
) .

. .there is an annual Plan exercise, and it is possible that
.in the earlier years of the Sixth Plan there might have

been some delays, some funds might not have been avail-’
able and there may be delay in releasing funds to these
textile mills or the NTC and the textile mills might not
have themselveg sent the proposals, fully worked out pro-
posals for this and so on. It is not possible to give any
answer to this one, without the proper details, By and

large this question does not arise.”
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215 Clarifying the position further the Secrétary, Planning Com:*

mission during evidence stated:
' ' “There are two things. One is planning and the other is budget
. . discipline. Both things are to be done together. Funds are

released from year to year depending upon whatever is
available in the budget, We discuss it with the Finance
Ministry, find out how much money is available, they say
that so many crores of rupees are available. And then we
discuss with the various Ministries and we allocate money.
At the time of allocation of money we do take into ac-
count the progress of projects, the requirements of the

‘projects to be implemented and release the money accord-

ingly. But very often it happens that the total number of
schemes require more funds—why very often, always it has
happened that the requirement of funds of the schemes
which have been taken up 1is. more than the
resources which are available. Ong thing you can.
say, that it ig bad planning, because you should have
seen to it that you do not sanction more than what can
be fully funded. But there are so many uncertainties in
this matter. The project costs go up. The scope of some
projects gets changed. Then the resoiyces position alters.
The non-Plan expenditure goes up and things of this kind
happen. Therefore, perfect matching does not take place.
And in this respect, I must say that there has been a consi-
derable improvement over the years and the provision of
funds to projects now ig much better than what it was in
the past. I can cite the example of fertiliser projects. Now
the fertiliser projects are taking something like three years
to complete. A project in the late sixties or Seventies, .
used to take five to seven years. One of the reasons for
delay is that we are not able to regulate the release of
funds. There is need for much better planning for release
of funds in the case of these projects. Some projects which

-used,to take 10 years, weé used to sanction them,

thinking that we will provide funds. Now, there is an
Improvement in this réspect. T can not say that we are

"t‘ble to fund each and every ofie of our projects one hund-

ved per cent, but the optimum period in which they should

be implemented is ensured, and the problems in this re-
"' "gard huve been mostly overcome. 'I‘hat is'all T can say.”

1{8 When the Committee enquired whether the Plapmng Com- -

mission ensured that the money released for varfous schemes was
actually utilised for the implementation of those schemes, the Secre-
tary, Planning Comimission during evidence sfated: —

e
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“So far as Central Ministries are concerned, there is no diffi-
culty like that because the Finance Ministry keeps a track
of that. We release the funds and next year we do check
up. During the year there are reviews ta see that the funds
are utilised for the purpose for which they have been
given. There might have been some isolated cases where
funds might have been utilised for some other purpose, If
there are diversions, that is done with the permission of
the Planning Commission and the Finance Ministry.”

2.17 The Committee find that in the matter of release of fumds
‘priority is accorded to continuing Schemes leading to a predomi-
nently large amount of resources being pre-empted by such Scheme
at the beginning of Five Year Plan period. This in the opinion of
the Committee leads to a situation whereby a number of new sche-
mes, however, useful and public orlented these might be, fail to
find a berth in the Plan. The Committee are of the opinion that
the Planning Commission should work out modalities whereby a
'suitable fixed percentage of the funds are earmarked, for impeortant
and essential new schemes instead of having a lumpsum provision
in respect of most of the new schemes as at present. The Committee
are of the opinion that inter se priority within the new schemes
should also be clearly earmarked so that it is always the lowest
priority scheme which may be shelved in case of non-availability of
Tunds. 2

2.18 The Committee note that after examination of proposals of
the Ministries and indepth discussion between the Deputy Chairman,
Planning Commission and its Members with the Departments con-
cerned, sectoral outlines are decided. At the time of allocation of
money various factors viz. progress of the project, the urgency of
the project etc. are taken into account before release of funds. The
funds are released from year to year basis depending upon the avail-
ability of funds in the budget. The Committee are, however, dis-
tressed to find that even after the allocation of funds in some cases
the funds were actually released when a major part of the plan
was over. This evidently results in bulk of the funds remaining
unutilised in the last year of the plan, as it seemed to have happen-
ed in the case of National Textile Corporation Mills which were
given funds for modernisation in the last year of the Plan. The
Committee desire that the procedure should be so streamlined as to
ensure the release of funds on year to year basis avoiding bulk of
funds being released in the last year of the Plan. The Committee
are sure that a such a procedure will lie in the interest of steady
progress of schemes which will not get delayed for want of regular
and timely release of funds.
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. 219 The Committee are unhappy to nete that in some cases funds
allocated for certain schemes were diverted for some other purposes
with the permission of the Planning Commission and the Ministry
of Finance. The Committee feel that the diversion of funds in the
implementation of the Schemes for which they are earmarked should ,
not as a matter of principle be resorted to. They desire that such
a practice should be curbed and scrupulously discouraged and funds
invariably utilised.for the schemes for which they are allocated.



CHAPTER Il
EVALUATION AND MONITORING

A. Organisational set up
Programme Evaluation Organisation (PEO)

3.1 The Programme Evaluation Organisation was set up in 1952
as an independent organisation, working under the general guid-
ance and direction of the Planning Commission. Initially it was-
assigned the .specific’ task of evaluating the community Develop-
ment Programme and other intensive area development schemes.
Gradually, however, with the extension and diversification of Plan
programmes for rural development the scope of the evaluation
studies undertaken by the Organisation has got extended to the

broad category of centrally sponsored schemes/beneficiary-
oriented programmes.

3.2 Organisationally the Programme Evaluation Organisation
has a broad three-tier set up. At the apex,i.e., at the Headquarters
of the organisation at New Delhi, the office of the PEO is headed
by Adviser (Evaluation) who is assisted by a Joint Adviser and 7
Deputy Advisers who undertake technical work and act as Project
Directors for individual studies. Below the Deputy Advisers, there
is a complement of staff, comprising Senior Research Officers,
Research Officers, Senior and Junior Economic Investigators as
well as other supporting administrative and clerical staff. The
Headquarters organisation is responsible for evolving a suitable
methodology for the evaluation studies undertaken, organising
their execution and also for processing, analysing and interpreta--
tion of the quantitative and qualitative data/information collected
by the field units for particular evaluation studies/reports.

3.3 For carrying out the field surveys and investigations for
its evaluation studies, the PEQO has seven Regional Evaluation
Offices located in different regions of the country, These Regional
Evaluation Offices could be regarded as a middle rung of its orga-
nisational set-up. Each of the Regional Evaluation Offices is head~
ed by 'a Regional Evaluation Officer of the' rank of a Senior
Research Officer who is assisted by a Research Officer and a com-
plement of technical and administrative staff in his office.
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34 The third rung of the organisational set up comprises the
Project Evaluation Offices attached to the Regional Evaluation
~Offices. Each of the Project Evaluation Offices is headed by a Pro-
Ject Evaluation Officer of the rank of a Research Officer who ia
assisted by a couple of/ investigators and some clerical staff. At
present, there are 27 Project Evaluation Offices and together with
‘the seven Regional Evaluation Offices which also function as fleld
.units of the PEO, the PEO has a network of 34 field units/offices,

3.5 The Committee desired to know whether any review had
been undertaken about the adequacy of the existing organisational
set up of Programme Evaluation Organisation at the Headquarters
level, Regional Evaluation Officgs and Project Evaluation Offices.
The Planning Commission has stated in a ‘note- furnished to the
‘Committee that the present staff strength and pattern of the Pro-
gramme Evaluation Organisation at its Headquarters and field
offices was by and large based on the assessment of the Staff Ins-
pection Unit of the Ministry of Finance made during 1977. The
organisational set up of the Programme Evaluation Organisation
was also reviewed by a Committee set up in 1978 popularly known
as the Dubhashi Committee. . The Report of this Committee sub-
mitted in 1980, had, among other things, envisaged an extended
area for the PEO’s activities and an expansion of its staff strength.
"The expansion of the technical staff. as proposed by the Dubhashi
:Committee was mainly as follows:—

(i) The post of Joint Secretary in the PEO should be redesig-
nated as Evaluation Adviser in the pay scale of Rs, 2500-
3000 thereby bringing it at par with Economic Advisers
in other Ministries at the Centre.

(i) The technical set-up at the PEQ Headquarters should be
reorganised into ten divisions instead of the existing

seven.

(iii) Two new PEO field units should be set up at Shillong
(Meghalaya) and Dibrugarh (Assam) and the PEO units
located at the State Headquarters should be converted

into REO units,

36 Currently, the rationalisation, of location of field -offices of
this Organisation was under consideration in the context of Zero-
‘Based Budgeting which is to be introduced from the next.fingncial

year.

37 Asked about the propospls made by Dubhashi Committee
for making the organisational set up adequate and self sufficient,

€
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the Planning - Committee has stated that while several - of the
‘recommendations of the Dubhashi Committee relating to evalua.
tion methodology, procedures, etc. had been accepted with some
modification and were being followed to the extent feasible, it had
not been possible to implement the recommendations regarding
the creation of additional posts. The post of Joint Secretary, PEO,
"was redesignated as Adviser (Evaluation) with effect from July,
1982. The evaluation work was, however, not confined to the PEO
alone but assistance of outside expert bodies was also obtained
from time to time to supplement the activities of the PEO.

3.8 The Committee desired to know how the activities of Head-
quarters Offices, Regional Evaluation Offices and Project Evaluation
Offices were coordinated, The Planning Commission has explained
‘that for coordinating the activities of the Headquarters, the
Regional Evaluation Offices and their Project Evaluation Offices of
the Programme Evaluation Organisation there is -a Technical Co-
ordination Division at the Headquarters which is generally headed
‘by one of the senior most Deputy Advisers at the Headquarters.
This Division réceives fortnightly reports from the Regional Eva.
luation Officers on the work done by them. The Project Evalua-
tion Officers under the jurisdiction of the seven Regional Offices
also send a fortnightly report to the Technical Coordination Divi-
sion at the Headquarters with a copy to the concerned REO.

39 The Project Directors for different evaluation -studies at
‘the PEO Headquarters viz. Joint Adviser and Deputy Advisers also
address the field units for the collection of data and information,
preparation of statevand district level notes etc, in respect of their
studies as required and also -visit these units in the course of inei:
field visits. With a view tg ensuring that the various evaluation
studies are done on a uniform basis, as a matter of general prac-
tice, before launching a study in the field, short duration training
camps of two to three days durations are organised for the tech-
nical staff in the field units. Whenever requu‘ed the REO/PEO’s
also visit the PEO Headquarters.

310 Asked whether any posts in the Programme Evaluation
Organisation were lying vacant and if so, how far it had affected
the smooth functioning of the orggmsatlonvthe Planning Commis-
sion in a note has stated that at present two posts of Deputy Advi-

" sers out of seven are lying vacant at the PEO Headquarters.. Five
posts of Project Evaluation Officers in ‘the field are also vacant for
~varying durations, In addition, some posts at junior level like
those of Economic Investigators, LDCs etc. are also vacant but the
number of such vacancies relative to their tota‘l sanctioned strength
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is not significant. The main reason for the posts of Deputy Advi--
sers remaining vacant has been that these posts are in the Indian
Economic Service and the cadre controlling authority. of this ser-
vice has in recent periods not been able to provide eligible officers
for these posts. The non-availability of the officers to fill the vacant
posts no doubt affected to an extent the completion of en-going
studies and planning of new studies but efforts were made to cope
with the work as far as possible- with the help of the officers in
position. It is hoped that in future- the LES. cadre controlling
authority will be able to provide the officers at the levels required

as and when vacancies occur due to promotions, transfers, retire-
ments, etc.

Monitoring and Information Division

3.11 The primary responsibility for the implementation of the:
Plans and, therefore, monitoring of the Plan projects and schemes
lies with the Central Ministries and the State Governments, How-
ever, the Planning Commission has been assigned, among others,
the follomng <function which requires the development and opera-
‘txon of an up-to-date monitoring system within the Commission:

“‘Appraise from time to time the progress achieveqd in the
execution of each stage of the Plan and recommend the
adjustments of policy and measures that such appraisal

. may show to be necessary.”

3.12 In 1972, a Monitoring and Information Division was set up-
(by redesignating the Management and Project Evaluation Division):
and assigned the specific task of developing and coordinating the
monitoring and information system in the Planning Commission. A
high-level Monitoring and Evaluation Unit headed by a Chief Consul-
tant and ex-officio Secretary was created in 1973 (which functioned
till 1977). The Monitoring & Information Division ,Was also placed
under the Chief Consultant. Later, in view of tLe increased work
load arid the need to relate the basic monitoring work with day-to-
day work in the subject Divisions, 9 Monitoring Cells were set up
in various subject Divisions in the Planning Commission. In 1982,
8 separate 20-Point Programme Cell was established for monitoring
the performance under the Revised 20-Point Programme. In. Oct...
November, 1985. however, the work relating to 20-Point Programme
monitoring and ' monitoring of projects costing over Rs. 10 crores:
(later revised to 20 crores) and the respective staff engaged on this
work, were transferred to the newly created Ministry of Programme-
Implementation, The function of the Monitoring & Information
Division and the 9 Monitoring Cells are indicated in Appendix VL



565.

3.13 Asked how the Monitoring and Information Division of the
Planning Commission coordinated the activities of the Central Minise
tries and the State Governments in respect of Plan implementation
and monitoring, the Planning Commission has stated that the Moni-
toring and Information Division of the Planning Commission' does
not directly coordinate the activities of the Central Ministries and
‘State Governments in relation to plan implementation and monitor-
ing. Within the Planning Commission, various Suhject Divisions and
functional Divisions like Plan Coordination and State Plan Divisions
are constantly inter-acting with the concerned Central Ministries
.-and the State Governments regarding the implementation of the
plang and monitoring of plan projects. The Monitoring and Infor.
mation Division which, after the transfer of work relating to moni-
toring of projects costing Rs. 20 crores and above and staff to Minis-
. ‘tsy of Programme Implementation, is now a very small unit, pri-
marily coordinates the monitoring activity within the Planning
Commussion in terms of developing the monitoring systems, data
bank, inter-acting with the Ministry of Programme Implementatlon
‘regarding project monitoring.

3.14 The Committee note that the review of the organisational
set-up of the Programme Evaluation Organisation was undertaken

by the Staff Inspection Unit of the Ministry of Finance in 1977 and

by the Dubhashi Committee in 1978. The Committee are unhappy
to be informed that the recommendations of the Dubhashi Com-
mittee which gave its report in 1980 have not yet been fully im-
plemented. The Committee are unable to understand why it
should have taken the Planning Commission so long in implemen-
tation of the recommendations of that Committee. The Com-
mittee need- hardly stress that once an expert Committee .is ap-
pointed to go into a particular matter, its recommendations sheuld
be considered and those accepted should be implemented with a
sense of urgency otherwise the efforts put in and expenditure
incurred on the whole exercise becomes futile and infructuous.

3.15 The Committee are unhappy to find that many posts, both
at the senior as well as junior levels, are lying vacant in the Pso-
gramme Evaluation Organisation and that the work of the Orga-
nisation had suffered owing to the non-availability of the requisite
personnel. The Committee would .urge upon the Planning Com-
mission to initiate necessary steps to fill up ‘all the vacant posts

urgently.

~ 316 The Committee note that the Monitoring and Information
‘Division, after the transfer of work relating to monitoring of pro-



Jeots costing Rs. 20 crores and above and staff to Ministry of Pre-
gramme Implementation has become a very small unit. The Com--
mittee would like the Planning Commission to assess the utility:
of the Division in the present context of the work allotted to it.

and if necessary to strengthen it.
B. Monitoring ‘and infb‘rmat‘ion system

3.17 The Planning Commission has stated in a note furnished to-
the Committee that for monitoring and information system, the
informatjon is collected in the Planning Commission in the follow.
ing manner:' R .

(a) Annual Plan: With the Annual Plan proposals of various.
Ministries and State Governments the information on the progress
of various schemes under implementation production and operation
etc., is collected during October-November every year, A number
of formats are prescribed by_the Planning - Commission for this
purpose which contain both financial and physical data.

(b) Periodical Reports:

.(i) In the Central Sector, monthly/quarterly reports are received
from central public sector undertakings, giving the information on:
the progress of construction and production as a part of a manage.
ment information gystem introduced in 1975 by-the Bureau of Pub.
lic Enterprises in consultation with the Planning Commission
Monthly/Quarterly reports are also received from Railways and
Major Ports which give progress information on operations as well
as projects under construction. In February 1985, a monthly Flash
Report monitoring system was introduced as a part of which infor.
mation wag directly collected from Central projects costing over
Rs. 100 crores, which are under implementation. This system has
been transferred to the Ministry of Programme Implementation.
The Summary and Exception Reports prepared by that Ministry are
received in the Planning Commission,

(ii) In regard to the State Sectors, the Planning Commission-
depends mostly on the monitoring systems developed by the Central
Ministries, whereby copies of reports sent by the State Governments-
to the Ministries aye also received in the Planning Commission. In
the case of power and selected major irrigation projects, periodical
reports are received from Central Electricity Authority and Central
Water Commission respectively, however, recently, the.States have:
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been asked to supply information on Plan expenditure on quarterly
basis and physical progress in the case of earmarked programmes/
schemes' on a quarterly/half yedrly basis (except Power 20-Point
Prograthme). In addition, under the 20-Point Programme Monitor.
ing System, information on the performance of a number of schemes
in the Centrally Sponsored and State sectors, is collected by the
Ministry of Programme Implementation directly from States as
well as Central Ministries, and monthly/quarterly reports are pre.
pared by the Ministry, coples of which are received in the Com-

mission, .

(¢) Review Notes and other papers: Some progress information
is also contatned in the review notes prepared for the quarterly
review meetings taken by some of administrative Ministries, various
papers and proposals and specialised reportg recelved from t1me to-
tlme %rom Ministries, States and other agencies.

(d) Copies of Monthly/Quarterly Infrastructure Reports, Quar-
terly Report to Cabinet and Quaterly Status Reports being prepared
.. by the Ministry of Programme” Implementation are also being re.
ceived in the Commission by the concerned divisions and the Moni.
toring & Information Division.

3.18 The result of the analysis of the progress data and the in-
formation contained in the output reports ig utilised by various
Duvisions in the following ways: ‘

(i) Dealing with day to day proposalg andl referenceg received:
from Ministries.
(i) Participation in quarterly review meetings held by the
Ministries and. giving Planning Commission’s assessment
and Comments,

(iii) Considering allocation for next year’s ‘Annual Plan.

(iv) In some cases, considering revised allocations in the cur-
rent year's Annual Plan. o

-

(v) In preparing various notes, papers etc. as may be needed.

(vi) In indicating the progress in the Annual and Five Year-
Plan documents, s

3.19 In the case of industry and-infrastructure sectors, the con-
cerned Members in the Planning Commission also take quarterly
review meetings where the progress and performance is dlscussed’
with the concerned Secretaries and other senior officers with 2 view

\



to identifying action as may be necessary for achieving Plan tar-
gets. '

3.20 So far as deficiencies are concerned in the Monitoring sys-
tem and procedure it has been stated that the deficiencies in the

monitoring system and procedures can be considered in ‘terms of the
£ollowmg aspects:

(a) Coverage.-

- .. v
(b) Quantity, quality and timeliness of information,
(¢) Follow.up action.

(d) Organisation,

(a) Coverage: It has to be appreciated that the moﬁitoring in
the Planning Commission ig mainly to meet the requirements for °
plan formulation as the basic responsibility for implementation and
monitoring rests with the Central Ministries and State Governments
the coordination of monitoring being the responsibility of the Minis.
try of Programme Implementation. Moreover, considering the staff
resources, monitoring effort has to be selective:  Accordingly, the
emphasis in the past: had been on covering important industry
infrastructure sectors, such as, energy, industry; transport; rail-
‘ways, major ports, steel, non-ferrous metals; cement; paper and
newsprint, irrigation etc. Besides, important aspects of various plan
programmes in other sectors were covered by the 20-Point Pro-_
gramme monitoring system. These systems, now well developed.
are being operated by the Ministry of Programme Implementation
arid Summary of analysig received in the Commission. However,
there are some central sectors which have gained importance in the,
context of Seventh Plan, which would need to be covered ade-
quately. These include communications electronics, non.conven-
tional sources of energy, consumer industries etc. Besides, some
aspects in respect of State/Centrally sponsored * sectors, such as,
health and family welfare, agriculture and allied activities, village
and emall industries, command area development, social welfare,
backward classes, water supply etc. which are not presently covered
by the 20-Point Programme monitoring system may also have to be
looked into.

(b) Quantity, quality and timeliness of information its analysis
storage and retrieval: These generally include: too many and volu-
minous reports, crucial data gaps, frequent changes in data, lack of
reliability, and delays in getting the information, inadequate analy-
sis, storage and retrieval etc.

i
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(c) Follow-up action: After the receipt of progress report and the
analysis of information, the corrective action is the main important
outcome of any monitoring system. This action can only be initiated
by the executing agencies which have the responsibility for the
implementation of projects and achievement of plan targets. It has
been observed in many cases that adequate follow.up action has not
been taken by these agencies after the receipt of progreSS reports
and their analysis,

(d) Organisation: One reason for not being able to cover all
important sectors or to undertake the desired analysis has been the
organisational weakness in this area, both in the Commission and
implementing agencies such as Ministries, State etc.

3.21 The corrective measures taken by the Planning Commission
have been stated in a note furnished to the Committee that the
Planning Commission have to depend for their monitoring systéem
on the Central Ministries, State Governments. Project authorities
ang field agencies for supply of data and information. Many of the
defciencies require action by these agencies so as to improve their
monitoring system and ensure adequate flow of the right informa.
tion to the Planning Commission, For this purpose, the Planning
Commission had been advising the Ministries and State Governments
from time to time regarding the setting up of adequate monitoring
systemg. and organisations. In early 1970s the Planning Commission
issued guidelines to some ot these agencies and also suggested sett-
ing up of monitoring units. A Plan scheme of providing 2/3rd
asgistance to State Governments for meeting the expenditure on
monitoring units in the State Planning organisations was also initiat.
ed in 1972, Suggestions had also been made in successive plan docu-
ments for removing the deficiencies in the monitoring and informa.
tion system The Planning Commission had constituted twa work.
ing Groups for the Seventh Plan covering monitoring and informa.
tion systems at the Central and State levels respectively who re.
viewed these deficiencies and made a number of suggestions - for
corrective measures. The reports of these Working Groups submitt.-
ed to Planning Commission in October, 1984, were circulated to the
Central Ministries and State Gowrnments for necessary actjon, Twe
All India Seminars to discuse the improvement in monitoring sys-
tems were also organised by the Commxssmn in October 1983 and
June, 1986 respective.y.

3.22 For improving the contents of reports . and timeliness as.
pects, some action was taken by the Planning Commission. For the

647 L85
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Monthly Flash Report Monitoring System, the format was consi-
derably simplified so that it could be transmitted by the implement.
ing agencies with very little time' lag and a period of only 3 days
after the close of the month was prescribed for the submission of
these reports. The output report was generated by the - Planning
Commission within 8 days of the close of the month. In the case
of 20-Point Programme, the time lag for receipt of the’ monthly
reports from the States was prescribed as 12 days of the close of
the month and the monthly output report was generated within 20
days. For the presentation of the-nalysed information also, some
improvements were effected. The quarterly 20-Point Programme
output report compared the performance not only with the results
in the corresponding period last year but also with the quarterly
targets. To ensure follow-up action by the Central Ministries, the
Planning Commission suggested the system of quarterly review
meetings by the Secretaries of the administrative Ministries which
has been implemented in a large number of Ministries, In the case
of the Monthly Flash Report System, following, the administrative
Ministries were requested to communicate to Planning Commission
by 14th of every month the specific action initiated after the review
of the projects. This information was consolidated in the Planning
Commission and an Exception Reportsent to the Prime Minister’s
office by 22nd of the month. This work is now being undertaken by
the Ministry of Programme Implementation.

3.23 As regards the organisational aspects, the monitoring set up
in the Commission required strengthening, A post of Adviser (Mo-
nitoring) was created and the monitoring set.up in ‘the Planning
Commission was reviewed by the Staff Inspection Unit of the Mirtis-
try of Finance who made a number of suggestions for strengthen-
ing. These are being examined and the monitoring set-up within
the' Commission is being reviewed with a view to further stream-
lining and removing any deficiencies. Large scale computerisation
ig envisaged for quick processing better storage and retrieva] and
effective output genération.

3.24 It has been further stated that the effectiveness of monitor.
ing system in the Planning Commission depends largely on the effi-
ciency with which the monitoring systems are developed and ope-
rated in the Ministries, States and projects. It is, therefore, import.
ant to improve the monitoring system at all these levels. Introduc.

~ tion of computerisation which is presently under way, is expected
to overcome some of the deficiencies such as, delays, data gape etc.
In addition, the suggestions made in the Seventh Plan document
regarding rationalising the existing report formats, avoiding dupli-
catioo  tc. when implemented, are expected to streamline the

(
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monitoring systems_at these levels. The last review of the Monitor.
ing set-up in Planning Commission was made with the help of
Staff Inspection Unit of Ministry of Finance whose report was sub.
niitted in July, 1985,

. 3.25 With regard to Guidelines, issued to the Central Ministnes
for monitoring the Plan Schemes, the Planning Commission in @
note furnished to Committee has stated that Guidelines for moni.
toring the implementation of Plan schemes have been issued to the
Central Ministries from time to time. Most recently, the recommen-
dations contained in the report of the Planning Commission Work.
mg Group on Monitoring and Information systems in the Central

and Central Public Sector Project during the Seventh Five
Year ‘Plan,” made in October, 1984. have been sent to.all Central
“ Ministries.

The recommendations include the following:

(i) Efforts should be made to streamline and rationalise the moni-
toring system in Ministries and to make them problem-oriented. For
this purpose, small Working Groups under one Adviser/Joint Sec.
retary acting as the ‘Nodal’ officer may be constituted, A joint group
of representatives from BPE, Planning Commission and doncerned -
Departments may review the system introduced in public sector pro.
jects in 1975 for further simplification of the system and making #
compatible for computerisation to be introduced later.

(ii) Computerised Data Banks should be developed in every De-
partment/agency. The Integrated Classification of Budget, Plan and
"Account Heads recently developed by Planning Commission, Bud-
get Division and CGA. should be used for coding. purposes to facili.
kate feeding of data to the computers.

(ii1) For intensive monitoring of all projects costing Rs. 10 crores
and above, PERT/CPM networks should be developed and made
full use of at the project level, There should be specific provision in
their project reports for setting up of monitoring units. .

(iv) Intensive monitoring should be done for all projects cost-
ing Rs. 100 crores and above and for other critical projects, for
which inter-Ministry Groups in the form of empowered Commit~
tees could be set up which could closely monitor the projects and .
take decisions for corrective action.

(v) Officers from Ministries and concerned agencies should
regularly visit the project sites to supplement the information

‘
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received by them through reports and to provide assistance to pro-
ject authorities, B : ‘
(vi) For sectors like Agriculture, Urban Development, Social

Welfare and Education, programme-oriented monitoring system
should be developed at central level. '

' (vil) Existing system of monitoring should be reviewed to moni-
tor private sector-investment to get a clearer picture of additions
to capacity and production. The monitoring systems in DGTD

should be strengthened and suitable systems developed in Minis-
tries.

| en
(viii) Special attention should he paid to interlinkage problems

of projects, in order to bring it to the attention of the higher autho-
rities.

(ix) Monitoring has to be recognised as a specialised function
using recognised skills and hence arrangement for training shoyld
" be started. Monitoring Cells have to be started initially in all
Departments, Necessary funds for this purpose need to be pro-
vided.

'

326 In regard to nature of coordination between the Planning
Commission and Central Government Ministries, the Planning
Commission hag stated that the subject Divisions in the Planning
Commission are always in constant touch with the concerned Cen-
tral- Ministries. The Coordination between the Planning Commis-
alon and the Central Ministries is achieved through the follow- .
ng: —

- (a) Annual Plan discussion: Between the Secretary, Plan.-

" ning Commission and the Secretaries of the concerned

. Central Ministries and Advisers, Planning Commission

and Senior Officers of the Central Ministries and Public

Sector Undertakings; -

"(b) Quarterly Review meetings: in the Central Ministries

wherein the Planning Commission Officers both from

the Subject Divisions and "the Monitoring and Informa-
tion Division generally participate;

(¢) Quarterly Review meetings: taken by Members Plan-
ning Commission, in respect. of some sectors where the
Secretaries and other senior officers from the concerned
Central Mjnistries participate;
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(d) Through Ministry of Programme Implementation: This
‘Ministry plays the ‘coordinating 'role, where necessary
and Planning Comn-ussxon make use of this role.

(e) Participation by Planmng Commxssxon ofﬁcers in other
meetings of the Central Ministries; and .

1 (f) Constant flow of information between Central Ministries

and the Planning Commission and inter-action between
their officers.

3.27 Asked whether the coordination -of monitoring of the
various - Ministries -after the creation of Minisiry of Programme
Implementation had improved, the Secretary, Planmng Comm!nion
has during evidence stated:—

“We are doing monitoring not merely for the plan but alsg
forsthe course correction if there is a problem coming
up in the implementation of the project. Our monitor-
ing is also required to be able to render proper economi¢
advice to the Government for various purposes. Variqus
economic questions which come up for decisions all the
time before the Government either emapate from the
concerned Ministrles or from the Ministry of Finance,
All these Ministries do have some sectoral angle. The™*
Planning Commission is the only body which can bring
to bear a view which will be an independent view.
Therefore, for that purpose also, we are doing monitor-
ing, We do monitoring in order to keep abreast of what

. is going on in the economy and in the field of plan
implementation. Just take power programme.. We hawd
to keep abreast not only of the implementation of she
few power projects that may be under executiom buff
also about the fate of entire power industry. Sb we
need monitoring for plan formulation as well as theee
things. Monitoring for executive action is done by ths
Ministries. It is their responsibility, They get quarter.
ly information and on that basis whatever directions: gve
required, they give. They also hold: quartenly reviews.
Basically we get our information  from the Ministries
because we feel that it will be- too much of a burden on
the field organisations if they have to report to $00 many
organisations. From large undertakings we get infor-
mation directly. The monitoring wing within the Plan-
ning Commission has now become slightly smaller thal
what it was earlier because a numbér of functions have
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been taken over by the Ministry of Programme Imple.

mentation - Our job is to see that data systems are pre-
* pared, maintained and to coordinate the monitoring
actlvities of different divisions, to advise them how to
keep data flow and to keep higher authorities within the
Planning Commission properly informed about what is
happening in the field.”

828 The Committee are pained to observe that Jven though we
are now in the midst of Seventh Five Year Plan, no foolproof
menitoring system has so far emerged and deficiencies continue to
persist in tlntvﬂeld. The Planning Commission is reported to have
taken some corrective measures in the matter, but in the context
of the enormity and complexity of the problem, the Committee
hardly consider them to be adequate enough to meet the situation.
"“The result is obvious is as much as the execution of most of the
projects has gome awry and the projects have been inordinately
@elayed resulting in huge cost escalation. The Committee agree
that the effectiveness of monitoring system in the Planning Com-
misslon depends largely on the efficiency with which the moni-
. Soring systems are developed and operated in the Ministries, in the
States and by the authorities executing the projects. Nevertheless
it is imperative that the Planning Commission should have am
effective monitoring system at its disposal to keep a close and
continnous watch on the execution of projects so that timely corree-

tive measures could be taken wherever any problem arises.

329 The Committee note that the Planning Commission has
isswed certain guidelines for the Ministries and other implemen-
ting agencies for the development of an effective monitoring sys-
tem and has also evolved certain devices, such as submission of
monthly, quarterly, flash reports, etc. The Committee, however,
regret to find that there is no mechanism avallable in the Planning
Commission to ensure:that the guidelines issued by the Commis-
som are in fact being followed by the implementing agencies in
fetter and spirit. The Committee would expect the Planning
Commission to evolve such a mechanism urgently .

. C. Reports and Returns

330 The Plapning Commission has stated that the reports/
returns are periodically received from the C€entral Government
Ministries as well as from the project authorities regarding imple.
mentation of Plamr schemes. For central public sector undertak- '



ings, these reports are on the formats. prescribed in 1975 by Bureau
of Public Enterprises in consultation with the Planning Commis-
sion. For the monthly Flash Report Bystem for central projects
costing over Rs, 100 crores, and 20-Point Programme Monitoring
System, the formats were prescribed by the Planning Commission.
For other departmental schemes, the reports are prescribed by the

concerned central Ministries,

R4

3.31 The progress reports broadly indicate (a) the production
performance, containing figures of actual production for the quar+
ter and for the "same quarter last year,” vis-a-vis, the targets of
quarterly as well-as annual production, capacity utilisation and
operational efficiency; (b) profitability, where applicable; (c) the
physical progress of the implementation of the Plan schemet
including the delay in commissioning (time over-run), and cost
over.runs; (d) achievement of annual targets; and (e) expenditure.

/ 332 The various reports received in the Planning Commission
are analysed in the concerned subject Divisions, in order to identify
the shortfall in the achievement of targets, problem areas and the
-corrective action needed, These are discussed in various quarterly
review and other meetings taken by the Central Ministries, where
the Planning Commission officers participate so that necessary
action could be initiated by the respective Central Mipistries.
Within the Planning Commission, the performance is reviewed in
the case of some important sectors in the meetings taken by the
concerned Members. Lastly, in all sectors, the progress perform-
ance is taken into account at the time of Annual Plan discussions
when the outlays and physical targets for the next year are con-

sidered.

333 The Committee wanted to know the time limit la’d down,
for furnishing periodical returns of progress of Plan schemes. In
the note furnished to the Committee, it has ber ' stated that for
the monthly Flash Reports to be received from Central projects
cost'ng over Rs, 100 crores, the time limit laid down by Planning
Commission was 3 days after the close of the month. In "almost
all cases, these reports were received within this time limit. In
the case of Monthly Production Reports being received under the
1975 system introduced for the public sector undertakings, the
time limit is. 10 days while the quarterly construction as well as.
other reports, the time limit prescribed is 2 to 4 weeks after the
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close of the quarter. There is génerally a delay. of 2 to 6 weeks
in the receipt of these reports from some organisations. There ia
a system of sending reminders to the concerned organisations when
the reports are not received 2 weeks after the prescribed period.

334 In a few cases where there is' a wide gap between the
expiry of the period to which a return pertains and the time by
which the returns are received, the officers in the Planning Com.
mission collect information through alternative methods and per-

. gonal contacts with the central Ministries. For example, the back-
ground notes prepared by Central Ministries for their quarterly
review meetings provide some of the required information. In
cage any information is urgently needed the Planning Commission
request the Central Ministries for the same which is supplied as
and when required.

3.35. The Commltteo eonsider ‘that reports and returrns being.
submitted by the various implementing agencies to the Planning
Commission could and should be used as effective instruments in

* monitoring the progress of a project ensuring that various time sche-
dnled as prescribed are scrupulously observed. The Committee,
therefore, strongly recommend that it shonld be impressed upon the
implemeéhting agencies for submission of the reports/returns strictly
according to the schedules laid down and they should be complete
in all respects. - The reports/returns should be analysed realistically

» and with speed on receipt from the implementing agencies and cor-
rective measures 'initiated at the earliest wherever called for.



. CHAPTER IV
ROLE OF MINISTRY OF PROGRAMME IMPLEMENTATION

41 The Committee have been informed that the Ministry of

Programme Implementation was created as a’hew Ministry with .
effect from the 25th of September, 1985.

42 The following business was allocated to the hew Ministry:
(a)'Monitorifig of performance of Infrastructure Sectors.

(b Momtonng of 1mplementat10n of Central Pro;ects cost
ing Rs. 20 crares and above; and

(c) Monitoring of implementation of 20-Point Programme.

4.3 There are 3 major functional Divisions in the Ministry,
namely, Infrastructure Monitoring Division, Projects Monitoring

Division and 20 Point Programme Monitoring Division. The spe-
cific functions of each Division are detailed below:

Infra.structure Monitoring Division ;

(i) This Division has two major functions, namely,—

(@) Monitor periodically and every month .the performance
of the Infrastructure sector, ie. of the nine Ministries

on whose performance all other sectors of the econpmy
depend

(b) Act as a catalyst, i.e. bring the Departments together
and arrive at compromise solutions to problems -affect-
ing one another instead of allowing any confrontation
which would affect their own performance and ultimate-
‘ly affect the performance of the economy.

(ii) The departments making up the infrastructure sectors are
Power, Cial, Railways, Telecommunicatiogs, Shipping Steel, .
Fertilisers Cement and Petroleum,

(iii) The Departments submit status reports pertaining to their
sectors giving the perormance vis-a-vis targets, the previous period
‘and the corresponding period of the previous year. They also

indicate specific operational bottlenecks, if any, requiring remedial
action.

\ !
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(iv) Officers in the Infrastructure Monitoring Division remain
in regular contact with their counterparts in different departments
and are often able to get over small difficulties or bottlenecks by
talking to ditferent officials and evolving compromise solutions.

(v) The infrastructure Monitoring Division submits a monthly
report to the Chairman and Members of the Cabinet Committee
on Industrial Infrastructure besides Cabinet Secretary, PM’s office’
angd Secretaries of Infrastructure Ministries/Departments. A sum-
marised version of the report alongwith charts is also submitted
every month to the Prime Minister. These reports cover perform-
ance for not only the month reported upon but also the cumulative
periods upto the end of the month ie. the report for October
covers not only the performance of October but the performance
from April to October. Quarterly reports in addition, are also
submitted, in-a similar manner at the end of each quarter.

(vi) At the beginning of each financial year, a series of meet-
ings are held with the Infrastructure departments to resolve pos-
sible mis-matches affecting the achievement of the production pro-
gramme and target§ fixed for the different Departments for the

year.
Project Monitoring Division

44 The Project Monitoring Division came into existence n
November, 1985 when a part of the Monitoring and Information
Division of the Planning Commission and the Project Cell in the
Cabinet Secretariat were transferred to the Ministry of Programme
Implementation. The Project Monitoring Division has been assign-
ed the role of monitoring all project which have an-approved Capi-
tal Cost of Rs_ 20 crores or more in the Central Sector. The Divi-
sion brings out the following (Management Information Reports).

Monthly Flash Report

45 All projects costing more than Rs. 100 crores are included
in the Monthly Flash System. Flash Report System is based on
milestones (major activities) monitoring drawn from the" project
schedule Network against their targetted dates for achievement.
The division based on the Flash reports received from the projects,
brings out a consolidated Summary Flash Report which is circulat-
ed to the Prime Ministers’ office, Cabinet Secretariai and the con-

- cerned Ministries/Departments,
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" 46 Each Ministry is requested to critically analyse reasons for
slippage of critical milestones in the light of the Monthly input
Flagh Reports and the Summary Flash Report prepared by this
Ministry and send a report indicating action taken to tackle differ.
ent problems reported by the project authorities by 14th of each
month. The review reports from the Ministries are then scrutinis-
ed and a consolidated Exception Report is drawn up for all projects
covered in the Flash Report. The Exception Report pinpoints spe-
cific problems areas hampering/likely to hamper the smooth imple-
mentation of projects and brings the same to the notice of the
Government at the highest level namely the Prime Minister's office
and Cabinet Secretariat. The report is also circulated to the con-
cerned Secretaries. Inter-ministerial interactions are also organis.
ed to highlight the problem areas such as delays in the delivery
schedules for critical equipment by the suppliers etc,, in order to
create the necessary awareness among the administrative Ministries
to initiate timely action in containing the time’ and cost overrun
of the projects,

Monthly Monitoring of Mega Projects

47 The projects costing over Rs. 1000 crores are monitored in
more details and discussed at the Secretary level.

Quarterly Monitoring -

48 Reporting in regard to project costing above Rs. 20 crores
and below Rs. 100 crores is done only on quarterly basis. The
Division draws up a Quarterly Status Reéport for all projects cost-
ing Rs. 20 crores and above on a sector by sector basis. The Report
covers salient features of the projects and indicates among others
things the latest commissioning date, cumulative expenditure, on
the project upto the end,of the quarter reported on, and the time
and cost overrun,

Reports to the Cabinet

49 The Division is submitting special Report to the Cabinet
highlighting the issues swhich require attention of the Cabinct for
solving problems hampering implementation of the projects. The
division is also submitting sectoral review on the overall imple-
mentation status of projects in the Central Sector for review of
the Cabinet Committee on Industral Infrastructure and Cabinet
Committee on Economic Affairs.

410 The.primary responsibility for ensuring timely completion
of projects lies with the concerned Ministry w?o have to take steps



70

for corrective action whenever projects are behind schedule. The
Ministry of Programme Implementation, however, plays the role
of a helpful watch-dog monitoring the ' progress of the projects,
identifying slippages and keeping the Ministries, the Cabinet and
the Prime Minister informed so that hecesgary and tunely action
can be taken by the concerned Ministries, Follow up action is also

while preparing subsequent Jreports ta see whether the sug-
gest_;ed corrective action has been taken or net.

20 Point Programme Monitoring Division

411 Implemengation of the 20 Point Programme is monitored,
by collecting data en achievements vis-a-vis targets for the imple-
mentation of the various items from the States, and bringing out
monthly/quarterly performance reports detailing the achievement.

412 Reviey meetings are held under the Chairmanship of
Secretary, Ministry of Programme Implementation with selected
Central Ministries operating/supervising important programmes,

where concerned officers of the Planning Commission are also
present, .

413 The Committee desired to know whether there was any
duphcatlon in the monitoring work done by the Ministry of Pro-

gramme Implementation and the Planping Commmon The
Planning Commission has stated:

“There is no duplication in the monitoring work being done
by the Ministry of Programme Implementation and the .
- Planning Commission.........The Planning Commission
does not longer undertake specific . monitoring of the
work (assigned to the Ministry of Programme Imple-
mentation). However, the periodic assessment done by
the Ministry of Programme Implementation is made
aveilable to the Commission and is useful for the overall
" performance review of various sectors which the Plan-
_ ning Commission undertakes from time to time in its
meetings and discussions with the administrative Minis-
tries and for the detailed yearly review which is done
by it at the time of the Annual Plan formulation.”

414 The Committee enquired whether the. coordination of
monitering of varions Ministries, after the creation of Ministry of
Programme Implementation, had improved. The Addl Secretary
of Ministry of Programme Implémentation stated:—

-
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e All the projects above Rs. 100 crore capital cost
are being monitored closely and intensively under the
flash report monitoring system which had been instituted
in the Planning Commission. Of course, we ' tried to’
make some modifications and improvements and we pro-
duce flash reports. Then we interact with the Ministries
and indicate the areas where intervention is required.”

415 In reply to a question, the Addl. Secretary, Ministry of
Programme Implementation, stated that inter-ministrial problems
were required to be solved by the Administrative Ministries con-
cerned. These Ministries could also refer their problems ‘to- the
Cabinet Committee which was presided over by the Finance Minis-
ter and the Minister of ‘Programme~Implementation happened to
be the Vice-Chairman of that Committee.

416 The Committee emquired whether after creation of Minis-
try of Programme Implementation, implementation of schemes/,
projects had improved. The Addl. Secretary of the Ministry of
Programme Implementation stated: ‘“There is no quantitative
index to show that, but our assessment is that things have
improved,’’

.. 417 The Committee desired that a note might be furnished
stating the extent to which the performance in the ifnplementafion
of Plan Schemes had improved due to close monitoring by the
Ministry of Programme Implementation. The Ministry of Pro-
gramme Implementation has furnished the following noté in this
regard: - .

“Perormance in the implementation of planned scheme,
whether it be in terms of production in the Infrastruc-
ture Sector, crossing of milestones and completion of
projects or implementation of the 20-Point Programme
bas benefitted from the close monitoring undertaken by
the Ministry of Programme Implementation. The very
process of high-lighting on a regular and continuing
basis, shortfalls in production, failure to cross milestones
in project implementation and shortfalls in achievement
in the implementation of the 20-Point Programme, every
month/quarter enables corrective action being taken by
the implementing and supervising agencies by under-
taking  detailed and intensive monitoring, the Ministry
of Programme Implementation provides the necessary
warning signals to the implementing agencies to under-
take such midcourse corrections, ap are necessary to



¥ achieve the prescribed targets/scheduleg for the various
plan schemes undertaken by them. In so far as perfor-
mance of infrastructure sectors is concerned, there has
been marked improvement in almost all the sectors.
The Ministry has also been holding indepth review meet-
ings to get a clear insight into problems faced by the
project authorities and nodal ministries, Meetings have
been held with the concerned Ministries and other agen-
eies to arrive at' the agreed measures for tackling such
problems. The Ministry has taken the imdiiative to
organise meetings at the Minister’s level for sorting out
more - intractable problems requiring higher direction
and decisions specially in regard to .equipment supply
by the Public Segtor Undertakings, clearance from
various regulatory agencies, acquisition of land in differ-
ent States etc, Buch initiatives have succeded in expe-
diting for its clearance for transmission. lines projects,
shifting of structures coming in the way of Calcutta
Metro, ensuring water supply to Korba Super Thermal
Power Projects and solving problems of ‘construction
power at several project sites.”

418 The Committee desired to know which agency monitored
implementation of the Schemes which when started were less than
Rs. 20 crores but crossed that figures due to cost escalation. The
Planning Commission has stated: —

“As and when the cost of a Central Project crosses Rs. 20
crores dué to cost escalation and a revised estimate
exceeding. Rs, 20 crores is approved by the Government

' it gets included in the list of projects being monitored
by the Miqistry of Programme implementation.”

419 The Committee enquired -whether computerisation for.
monitoring had been introduced in -the Planning Commission ¢to
‘avoid the delays. The Adviser (Monitoring and Information),
Planning Commission, stated:—

“There is a plan for computerisation at various levels which
will facilitate menitoring. There is a large super
computer. That computer has been connected with the
ferminals in the Ministries and they are also installing
a computer centre in every State and later on there will
be computer centres in every district, All these com-
puters will be inter-connected and all of them are likely
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to achieve the target for their installations. The data
for every sector is to be stored at their respective places,
as for example, the data on power will be *with the
Department of Power and all the data will be accessible
to the Planning Commission. The terminals have also
been installed in the Planning Commission connected
with the computer. The idea is that with the installa-
tion, a lot of deficiencies will be removed. That is the
data banks in various Ministries the State Governments
and in the districts the data flow will be very fast. There
would not be many gaps, data will be easily accessible
at a fare rate. With the introduction of computerisa-
tion, a lot of deficiencies will be removad. That is the
' expectation after the computer network comes into
" operation. In the Plamning Commission we have already
put the data for about 3000 Central sector schemes in
the data bank and that is being updated on an annual
basis which will give relevant minimum details about
the schemes. All that data is being computerised right
now....As far as the Central Sector Scheme coverage is
concerned almost 90 per cent work of computerisation
has been done.’ -

The Secretary Planning Commission added:—

“It is one year business. The programme, is going on. The
present target is to complete this work by the end of
1987 in all the districts. But it depends upon what funds
are going to be allocated:<to the Department of Electro-
nics. Bo, it is possible that they do not get adequate

" funds. Then it may spill over into 1988.”

420 Asked to state whether the Planning Commission was pas-
sing computerised informations to the Ministry of Programme
Implementation, The Adviser (Monitoring and Information),
Planning Commission stated; — ' '

’ Y
“In fact, there is very good coordination. At the time of
nnnual plan formulation, we collect the data. Copies of
those are given to them. The copy of net-work which
¢omes to the Planning Commission is also passed on to
them. The progress report is the same and-the data
access is same to both. We do not have to physically
pass on data to them, which is. in-computer as this is
accessible to them.” -
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4.21 The Committee note that the Ministry of Programme Im-
Plementation, created in September, 1985 is intended to play tke
role of a helpfnl watchdog for monitoring of performance of infra-
strpcture sector, monitoring of implementation of Central projects
costing Rs. 20 crores and above and monitoring of implementation
of the 20 Point Programme. The Ministry of Programme Imple-
mentation do not seem to have, and probably cannot have, looking
to the diverse activities of various Ministries, any expertise of their
own. It thus basically plays a monitoring role based on informa-
tion collected from the concerned Ministries/Projects so as to keep
the Prime Minister, Cabinet and the Ministries abreast of the pro-
gress and also to identify slippages etc. so that necessary timely
action can be takep by the concerned Ministries. The Committee
hope that a result’ of entrusting the work of monitoring to a full
fledged Ministry, the Government will be able to keep a better
check snd should be able to complete various projects/schemes
taken up in the Seventh Five Year Plan well in time and without
any bottleneck. They, however, feel that since a period of almost
two years has elapsed when the Ministry of Programme Imple-
mentation came into being, an objective assessment of its ackieve-
ments in clear, unanibiguous and practical terms is called for.

422 The Committee are anxious that since the monitoring acti-
vities of Planning Commission as also the Ministry of Programme
Implementation, in certain fields are almost. identical, it should be

assured that there is no overlapping or duplication of effort bet-
ween the two.

423 The Committee are pleased to learn that the Ministry of
Programme Implementation is computerising its menitoring system
and about 90 per cent of the work has already been completed and
the Ministry expects that the remaining work on computerisation
will be completed by the end of 1987 if funds are released to them.
The Committee desire that the constraints of funds should not be
allowed to come in the way of an important field as computerisa-
tion. They, therefore, expect that adequate funds will be made
available for the purpose so that the work ef computerisation is .
esompleted in 1987 itself.

Nrw DruLm; CHANDRA TRIPAm,
April 27, 1987 . Chairman,

Vaisakha 7, 1909 (S} .. .. Estimates Committee,




. " APPENDIX ‘I
(see Para 1'.2,3)

Statement indicating recommerdations on schemes made by Working Groups, those
included in the seventh Fios year plan those included with modifications and those rejected,

Name of the Working Group No.of No.of No. of - No. of
Working recom- recom- recom-
Group menda- menda- menda-
recom- tions onf] tiops onj tiams on
menda-  schemes schemes schemes
tion on mcluded included  rejected
schemes - with mo- '
. Scmnth diﬂcanons

Perspective Planning

1. Analysis and Measurement of the in- ) . . s
cremental Capital output ratio in. Public |

§nd Private Sector in the seventies. Pertaining to methodology and not re-
lated to Schemes. | R
2. Concepts and Estimation of Poverty- lme
(Called Study Group)

Financial Rcsow-oe: ,

3. Study of Financial Respurces for the )
Seventh Five Year Plan period.

4. Study of potentials as well as instru- For estimation of resources, notrehtd
ments for domestic resoyrce mobilisa- to schemes.
tior; for ﬂnancmg Public Sector Plan
outlays.

——~——

International Economics

S. Balance of Payments —DO—— ,
Monitoring ¥
6. Monitoring and information S

in the Central Ministries and m |

Public Sector Projects. Not related to specific schemes.

!
7. Monitoring and "Informatlon Symms
at the Sutc and District levels
J

3. ’!'mmim and Dovdopment Adnnmstm-

(4]

- .

547 156
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TS

1 -2 3 4 , S
Agricultyre
9. Horticulture . 18 1 — 7
10, Demeand and Supply Projections and |
Improvement of Asrmlltutal Statistics 23 19 — 4
11. Management of Natural Calamities 5 5 — —
12, Agriculteral ‘Production including irri- :
R
ition . . . . . . 82 33 5 44
13. Animal Husbéndry ahd Dairying . 76 50 — 2
14, Agridiitirdl Credit d@nd Cooperatlon
(including Crop-!mui'&iice) . 3 21 3 7
15. Food Processing . 27 7 4 16
16. Storage afid Warechousing ‘5 : 5 — —
17. Land reclamation and development 9 3 — 6
18. Buffer .stocking . 1 1 t —_
19, Amculmnl Inputs (Seeds, Fertilizers,
%MM gricultural Infple- 25 23 21
20, Agricultural Price Policy, Trade and
Marketing . . . . . Not related to Plan schemes
- 21. Figheries 51 14 20 17
22. Forestry and Soil Conservation 64 42 10 12
" 23, Ap¥icuftordl "Marketing #md Rural Go-
downs . . . . o 5 — —
24. Plantation Crops 133 83 - 50
23. Agricultural Research and Education' 229 - 194 6 29
Irr ;m gz:;r:land Area Development
26. Major and Medium Irrigation 10 - 7 3
27. Minor Irrigation 6 1 4 1
28. Command Areas Devéiopment 1 —_ 1 —
29. Flood Control 1 2 8 1
Riiral Development
30 Soeat, Frogamme of Rural Develop- o) 0 .5 K




1 2 3 4 5
Village .and Small -Industries
31. Khadi and Village Industries . 1 Number of recommendations Hlave not
32. Handicrafts Industry . . . | been delicnated and therefore cannot
33, Small Scale Industries . . . . % be quantified. Most of the recommen-
3. Goirlndustries . . . . | dations are of the nature of policy sup-°
A e L J %nmdbmbeen,bymdmnm

Labour, Employment & Manpover
35. Employment Strategy . _
36. 1dentification of Technical Manpower ?} Related to policy guidelines atratcgies etc.

Phortages
37. Manpower Requirements and shortages ] »
in Hill/Tribal " Areas. 5
38, Industrial Relations . ., . n 3 4
39. Vocational Training . . . . 6 4 2*
40. Vacational Training of Women . . 7 6 1*
41, wgployment Services . . .2 s 3 9e
Energy .
42, Coaland Lignite . °, .19 94 .. 85
43; Petroleum** Refining .~ . . " 210 118 . 9
W, Power . .. T S V! 12 ®
. 45, gpm%w of . Non'-Com.renho?al 'Energy . ”
Industry and Minerals i
4. Non-Metallic (Industrial) Minerals . 9 3 3 3

fIncludes those rejected/not yet considered/on which position is not clearly evident.

. ops | k) .
1. In sonw cases while specific schemes bascd on the recommendations of the Working
Groups had been included in the first set of proposals for the Seventh Plan
forwarded by the Ministry of Labour in December, 1984 many of them were not
included in the list of schemes furnished by the Ministry after the sectoral outlay
for the Seventh Plan was settled at Rs. 95.44 crores. :

2. Also, position regarding the final rejection is still not clear since the Ministry of
might take recourse under the delegation of financial powers to decide on
some nhemuﬁwhich have been still under consideration or cven specifically not
earhier. n
*%0n techno-cconomic considerations the exploratory and development programme .
suggested by the Working Group had to be modified.
. 4
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———

47. Non-Ferrour Metals ~— Aluminium,
. Copper, Zinc Magnesium and Nickel .

48. Tyres and Tubes (Automobllu and
Bicycles) .

49. Cement Industry

50. Paper, Paper Board and News Print In-
- dustry

51, Control; and Instrumentation Industry

52. Sugar Industry
53. Ship building and Ship chairins

Industry
54, Machine Buil Trdnsport Eqnxpment
and Allied In(;quﬁlcs . .

5S. Leqther and Leather Goods Industry .

56 Iron Ore and Fm'ous Group of Mine-

rals. 2 2 . .
§7. Jute Textile Industry . .+ No specific mommendatxon for the <Se-
venth Plan schemes,

58. Petro-Chemicals Industry . . ., 1§ 10 4 1
59. Orgﬁnic and Inorganic Chemicals « No specific recommendation for the Se-
: . venth Plan schemes,

L
60. Fertilizers . . 45 / 15 20 10
61. ) esticides . 12 9 - ]
62. Jron & Steel . . 59 K)| 24 4
63. Electronics Industry -« .No specific recommendation related to
: ’ scmu h

64. Jndustrial and Mini Programmes of

i) 3 23 1 19

"t he Deptt. of Atomic Energy . .
6S. Pdible Oil, so:- ps and Detergents ?
66. 1'rugs & Pharmacouticals . i,
67. Consumer ﬁmables
68 Y'extiles (includes Handloom, Powcr-

lvoms and Sericulture)
Transport
69. Nailways . o e
70. Roads . . . . . .

64 17 25

» No specific recommendation for the Se-
venth Sector

lanuchcmesintthelﬁnl

30 16

o 21 8

No specific recommendation for the Se-
venth Plan schemes.

Nos mcrewmmendation related to the

196 '.By and large accepted.
200 165 2 12
‘15 15 .

-

¥



tion . | 19 12 4

1 2 3 4 5
7. Road Transport . .. . . 12 . 10 2
72. Shipping . . - 3 27
73. Ports Y . 28 34 3
74. Inland Water Transport . - . . 19 . 19
75. Civil Air Transport . . . . 32 2 29 1
76. Toutism . . . . . . 46 46
71. Meteorology . . . . . 37 37
Conm_umlwtloh:, Information and Broadcasting
78.' Communications - . . . . 53 53 .
7. Information & Broadcastiog . . 153 148 5
. Seience & Technology
80, Department of Science & Technology . 34 33 1
81. ent of Atomic Energy (Ruearch .
and Development) . 217 214 3
82. Department of Space (S&T) . . 62 53 9
£3. Department of Environment (S&T) . 11 11
84. Depattment of Ocean Development . 18 17 1
/8. CSIR.(S&T) . .. . . . 5 s
* Education, Art and Cultwe & Sports
86.“Elementary Education . . . 13 9 1 3
87. Secondary Education . . . . 17 12 4 1
88, University Education . -~ . . 17 14 2 1
89. A‘dult Education . . . . 23 14 3 6
90. Yechnical Education ,. . . . 26 9 12 5
91. Educational Technology and Distance
Training . . . 8 1 7
92. Languages Ce e 19 2 .’ 14 5
Z:. r:::l:‘;:u:::u;: (:::::::) } Not related to specific schemes
Sector :
95. Artand Coltare . . . . . st 6 22 23
g, T Bsion oty
97, Modernisation of ubrmy Semeu ma R
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i 2 3 4 .
Health and Family Planning
'98. Population §tauluatlon and MCH oare e
Activities ¢ 21 16 A 1
99, Health Care Delivery Semm in Rural
and Urban Areas . 35 35 o
100. Control of Communicable steases lnd
control of Blindness . 8 8
101, Containment of Non-Commumcable
Discases . . 18 18
102. Working Group on Modieal Bducauen
and Manpower Planning . 17 13 4
103. Medicel and Health Research and De- '
velopment . . 11 11
104. Hedlth , Education/Information, Educa- .
tion and Communication (HEC) . . 26 - 20 4 2
105. Indigenous Systems of Medxcme and : o
Hopmoeopathy . x . 9 8 .. 1
ps
Housing, Urban Development and , Water Supply
106. Howsing . . . ° . 2 14 1 7
107. Urba.n quclopment . . . 16 10 P |
108. Water Supply and Sanitatién 12 7 2 3

Multi Level Planning
109. Preparation of quidelines for District Not related to schemes

Planning
* 110, Hill Areas Development Programme . 116 82 . 34
111. Development of North Eastern Region , 175 89 . 86¢
Bhickvard Classes
112. Scheduled Castes o * .. 209 _204 1 4
113, Scheduled Tribes. . . . . 367 365 1 1
) Social Wélfare
114, Welare and Dcvelopment of women . 15 8 2 5
115. Welfare of the Handicapped . . 7 4 : 3
116. Residual Areas of Social Welfare . 28 7 14%¢ 7
117. Welfare and Development of Children . .8 6 2
Economic Gro,th and Policy

118. Civil Supplies*** . . . . 9 4 5

*Some of the récommendations are still under consideration by different Ministrées/
Departments.
e#)Morged with appropriate scheme in the Plas.
»#9Excluding edible ofls and consumer protection.
L]



APPENDIX II
" (See para 1:29)

Statement indicating expenditure incurred in connection with she visit of M"ﬂw '
members for their attending meetings of working Groups Constituted in connection with

~

«he formulation of the Seventh Five Year Plan .

11.
12,
13.
14.

. Homculmm
10.

Name of the Working ﬁrouﬁ
L

Amm id by the
Planning Commis-
sion
(in Rs.)

. Analysis and measurenent of the Incremental Capital butput

ratio in public and private sector in the Seventies

. Concepts and Bstim~tion of Poverty Line

Financial Resources

. Study of Financial Resources for the Seventh Five Year Plan
Period. . . . R . . . .

. Study of potentials as well as instruments fcu- domostic resouce

m>obilisation for financing public sector plan outlays. . .

International Economics

. Balance of Payments . . . . . . .

&
Monitoring

. Monitoring and Information Systems in thc Cem.ral Mlmstms

and Central Public Sector Projects

. Mo:;:wring and Infarmation Systems at the State and District

. Training and Dovelopment Administration

Agriculture

Demand and Supply Pm)ecuons and Improvcmem of Amcul-
tural Statistics

Managemont of Natural Calamities

Agricultural Production

Animal Husbandry and Dairying

Agricultural Credit and Cooperation (inclading crop insuranos)

16,768 10

4,935-00

2,051-39

) .
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Name of the Working Group
[ ]

Amount (in Rs.) .

15. Food Processing . .ot

16. Storage and Worchousing . cy o :'.
- 17. Band Reclamation'and Development . * ..
18. Buffer Stooking . :
19. Agricultural Inputs . . . .
20. Agncunural Price Pohcy, Trade and Marketing
21.' Fisherics K
22. Forastry and Soil Conservation
23, Agricultural Mukodng and Rural Godowm .
24. Plantation Crops ¢ .
25. Agricultural Research and Fducation - ..-

I & C A D & Flood Control
26. Major and Medium lfrigation . N
27. Minor krigation .
28. Command Areas Development
29. Flood Control

Rural Development
30. Specjal Programme of Rural Development
V&S I -
31. Khadi&Villachndustﬁet. e e e
32. Handicraft Ind(utry .
- 33. Small Scale Industrics
34. Coir Industries , .

Labour, Employment and Manpower
35. Bmployment Strategy] . . . . .
36. Identification of Technical Manpower Shortages
37. Manpower l;.equixements and Shortages in Hill/Tribal Areas
38, Indgstria] Relations
2. Voctional Training - . . .
40, Vocational Training of Women . . .« .
41. Bmployment Services |

9’974' ”

'1,965-00

12,128-20
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" Name of the Working (sroup ~ Amount (in Rs.)

.
43,
4.
45,

46.

47.

48,

49.

50.

1

51

ss.

56.
57.
58.

Energy
Coal and Lignite
Petroleum .
I;owcr' ! ;
Deptt. of Non-Conventional Brergy Sources . e
Industry and Minerals .
Non-Metallic (Industrial) Minerals
Non—Ferrous Met. Is . .. . . .
Tyx;;) and Tubes
Ocmnt Industry

Paper, Paper Board and News Print Ind.

. Con Rols and Instrumentation Industry
52.
53.
54.

Machine Building, Transport Equipment and Allied Industries

Sugar Industry k

Ship Bldg. and Ship Repairing Industry

Leather and Leather Goods Industry

Iron Ore and Ferrous Group of Minerals ..
Jute Textile Industry . . . . . . . 2,114-30
Petro-Chemical Industry . o, »

.or

59. Organic apd Inorganic Chemicals

60.

6l.

.62,

63.

64.

" 65.
66.
67.
68.

3

.

Fertilizers ) . e .
Pesticides . . oL .7
Iron & S;epl . . . ..
Electrpnié Industry, . " . . . . . '. 120- 30

Brergy - .

Edible Oil, Soaps and Détergents

Drugs & Pharmaceuticals

Consumer Durables . . . . . ‘ . .

Textiles incl. Handlooms, Powerloonts & Soriculture) . .
Transport

Ihdustrial and Mining Programmés of the Deptt. of Atomic *

. Railways .

‘Roads )
Road Transport . . o




M..

Namo of the Working Group

Amodnt (in-Rs.)

72.
73.

74.

75.
76.
71.

78.
7.

80,
81.
82.
83.

85,

86.
87.

89.

91.
92.

93.

9.
9.

97.

\

Shipping

Ports . . . L

Inland Water Transport
Civil Air Transport

Tourism . . . . . . .

Meteorology

IComunkaﬂom, In}'ormtton and ‘Broadcasting -

Communications

Informatién and Braodcasting
Sclence & Technology

Deptt. of Science & Technology

Department of Atomic Energy (Research & Development),

Deptt. of Space (S&T)
Deptt. of Environment

. Department of Ocean Development

CSIR (S&T)

Education, 4rt and Culture & Sports
Elementary Education . .. 14,921.10
Socondary Bducation 13,724.20

. Unversity Education 41,473, 10
Adult Education . 33,461.60

. Technical Education 10,794.60
Bducational T‘ohnology & Dastanoo Training 4,268.30
Languages 17,260.90
Monitoring & Bvaluation (Bducation) * .

. Resources Requirerment for'Bducugion Se;:tor 7,098.20
Art & Culture Lo | 24,924.00
Sports, Physical Bducation and Youth Services - 9,704 10
Modernisation of Library Services and In{omation 3,275.00.

Health and Family Planning " _
. l;opulation Stabilisation and MCH care activities - 36,868.90
. Health Care Delivery Sorvioes in Rural and Urbap Areas . 13,011. 10

—— -

-
N L4
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Name of the Working Group

Amount (in Rs.)

100.
101.
102.

103.
104.
1085,

106.
107.
108.

112.
113,

114.
115.
116.

117.

118.

Control of Communicable Diseases and control of blindness
Containment of Non-Communicable Diseases
ing
Medical and Health Research and Dev.
Health, Edn/Information, Eda. & Commn,
Indigenous Systems' of Medicine & Homeopathy
Housing, Urban Dev. & Water Supply )
Housing | \
Urban Development .
Water S.upply & Sanitation
Multi-Level Planning .

. Preparation of guidclines for District Planning
110.
111.

Hill Areas Development Programme
Development of North Eastern l\l:gion
Backward Classes ' .
Scheduled Castes
Scheduled Tribes .y .
‘Social Welfare ‘
V/elfare and Development of Women .
Welfare of the Handicapped . .
Residual Areas of Social Welfare

Welfare and Dov:loPment of Children .

Economic Grawth and Policy
Civil Supplies

Working Group of Medical Education and Manpawer Plann- -

7,399.80
8,398.80

3,716. 00
35,808. 60
3,472.80
10,735.90

83,580.25
1,38,852.00
68,037 69

6,994.00

1,787.70
14,164.70

6,63,790.8

L]




* "Central Public Scctor Projects <

APPENDIX—MI
; (See Para 1.30)
List of Working Groups and S}ee;ing Groups set up for the Seventh
Plan .

?’erspective Planning o

Anaiygis and Mcasurement of the incremental capital output ratio
in Public and Private Sector in the sc'ventles

Concepts and Estimation of Poverty Line (called Study Group)
Financial Resources

Study of Financial Resourecs for the Seventh Five Year Plan period.

Study of potentials as well as insiruments for domestic resource
mobilisation for financing Public Sector Plan outlays.

/ \
International Economics

Balance of Payments /

" Monitoring

Monitoring and information Systems in the Central Ministries and

{

7. Monit;)x‘ing and Information Systems at the State and bistrict levels.
& Training and Development Administration
Agriculture ~ .
9. I-fofticuhurc 4
10. Demand and Supply Projections and Improwment of Agricultural
Statistics. ‘
11. Management of Natural Calamities '
12. Agricultural Producuon including Irrigated and™ Rainfed /Dryland
"~ Farming Agricultural Extension and Administration.
13.

Animal Husbandry and Dairying "

. v v
-~ ot 86

&
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14. Agricultural Credit and Cooperation (including - Crop-Insurance)
15. Food Prooessxng
16. Storage and Wamhousing

17. Land reclamation and development
18. Buffer stocking

19. . Agncultura.l Inputs (Soeds, Fertilizers, Plant Protection, Agricultural
Implements and Machinery.

20. Agricultural Price Palicy, Trade and Marketing
21. Figheriesq

22. Forestry and Soil Conl.\seravation »
23. Agriculturel Marketing and Rural Godowns
'24. Plantation Crops

25. Agricultural Research and Education

Irrigation Command A{r’ga Development and Flood Control
26." Major and Medjum;vlrrigation .
27. Minor Irrigation /'~
28. Command Areas Development
29. Flood Control '

¢
Rural Development

30. Special Programﬂlc of Rural Development
Village and SMII Industries

31. Khadi and Village Industries

32. Handicrafts Ipdustry

33. Small Scale Industries

34. Coir Industrics
Labour, Emﬁloyment & Mar_lpower

35. Employment Strategy
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36. Identification ‘of Technical Manpower ‘Shortages
37. I;ia;lpower Requirements and shortages in Hill/Tribal Areass
38. Industrial Relations
39. Vocational Training
40. Vocational Training of Women
41. Employment Services
Energy ,
'42. Coal and Lingnite .
4.3. Petrole’uﬁ ' “' ’
44, Power
45. Deptt. of Non-Conventional Energy Souroes

Industry and Minerals

46. Non-Metallic (Industrial) Minerals :

47. Non-Ferrous Metals Aduminium, Copper, Z"mc, Megnesium and ‘Nickel.
48., Tyres and Tubes (Automobiles and bncycles,)

49. Cement Industry | ‘,

50. Paper, Paper Board and News Print Industry ‘\

51. Controls and Instrumentation Industry o

52. Sugar Industry

53. Shlp building and shlp repairing Industry.

54. Machine Building, Transport Eqmpmem and Alhad Industries

55. Leather and Leather Goods Industry

56. Iron ore and Ferrous Group of Minerals

57. Jute Textile Industry v
58. Petro-Chemicals Industry
59, Organic and Inorganic Chemiclas

60. Fertilisers

61. Pesticides
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62. Iron &:Steel

63. Electronics Industry

64. fndustrial and. Mining Programmes of the Deptt. of Atomic Energy
65. Edibl_c Oil, Soaps and Detergents

66. Dru;s and Pharmaccuticals

67. Consumer Durables

68. Tex.iles (inclnding Handlooms, Powerlooms and Sericulture)

]

Transport

69. Railways

70. Roads

71. Road Transport

72. Shipping

73. Ports

74. Inland Water Trangport
75. Civil Air Transport

76. Tourism

77. Meteorology
Communications, infarmation and Broadcasting -
78. Communications

79. Information & Broudcasting

Science & Technology .

80. Department of Science & Techaology

81. Department of Atomic Energy (Research and Development)
82. Department of Space (S&T)

83. Department of Environment (s&"r)

'84. Department of Ocean .Development

85. C.S.IR. (S&T)
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Education, Art and Culture & Sports

86. Elementary - Education
87. Secondary Education
88. University Education
89. Adult Education

90. Technical Education

~

91. Educational Technology and Dijstance Training

92. Languages
93. Monitoﬁng and Evaluation (Education)
94, Résouroes Requirement for Education Sector
95. Art and Culture
96. Sports, Physical Education and Youth Services
97. Modernisation of Library Services and Information
Health and Family Planning ‘
98. Population Stabilisation and MCH care Acta'vities‘.
?9 H,Health Care Delivery Services in Rural and Urban Areas
100. Control of Communicable Disea;es and cont;ol of Blind ness
101. Containment of Non-Communicable Diseases
102. Working Group on Medical Education and Manpower Planning
103. Medical zind Health Roscarch and Dcvelopment )

104. Health, Education/Information, Education and Communicavion (HEC)

10S. Indigenous Systems of Medicine and Homoeopathy



’ 1
Housing, Urban Development and Water Supply

106. Housing

107. Urban Development

108. Water Supply and Sanitation
Multi Level Planning

109. Prepara‘ion of guidelines for District Planning

110. Hill Areas Dovclopn‘!ent\l’rogramme

111. D:velopmant of North Eastern Region
Backward Classes

112. Scheduled Castes

113. S:chiedilad Teibas

Social Welfare
114. Welfare and Davelopm:nt of Women
115. Welfare of the Handicapped
116. Residual Areas of Social Welfare

117. Welfare and Development of Children

KEconomic Growth and Policy

. 118. Civil Supplies***

,'Steéring Groups

119. Steering Group on Agriculture

120. Steering Group on Education

121. Steering Group on Science & Technology

L

122... Steering Group ori Healtb

3 LS—7



APPENDIX IV’
(See para 1.64)

Statement showing percentage of resources léft after allotment of funds to Continuing schemes:

in the Seventh Plan in different Sectors

Sector/Programmes. Pércontage of re--
sources left after-
dlifotment of funds
to continuing sche-
mes in the Seventh
Plan in Centrer:("
Centrally sponso
sectors

g
1 2
1. Agriculture and Allied 12.77
2. Rural Development and Poverty Alleviation Programmes 1.49
3, Irrigation (Major & Medium) 3.1
4. Village and Small Industries 2.23:
S. Bmployment Manpower Planning and LabourPolicy 42.91°
6. Energy
(a) Oil and Gas 35.4
(b) Coal 31.8.
(c) Power 23.4
- 7. Non-conventional Bnergy 16.0
8. Rural Integrated Energy Planning Programme 100.0~
9. Industry and Minerals 16.12.
10. Transport
(a) Railways '80.0
(b) Roads 74.0
(¢) Road Transport 54.0
(d) Inland Water Transport 71+0
(e) Civil Aviation . 68.0
() Ports . 45-0
(g) Shipping - 39.0
11. Tourism . 89.0
12. Communication . 14:0
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1 2
13. Information & Broadcasting (All India Radio & TV) 80-45
14. Bducation, Culture and Sports 39:6
15. Health & Family Welfare
(a) Health 1.1
(b) Family welfare 0-26
16. (a) Housing & Urban Development 20-1
(b) Water Supply and Sanitation 3.43
17. Social Welfare and Nutrition 63-0
18. Science and Technologv
(a) Deptt. of Science and Technology
' (excluding Meteorology) 10-0
(b) DSIR/CSIR 41-0
’ (c) Atomic Bfiergy (R&D) 76-0
(d) Space (S&T) M40
(c) Deptt. of Space Nil
(f) Ocean Development (S & T) 12:0
() Meteorological Deptt, 71-0
(h) Forensic Science and Police Wireless ' 100-0
19. ‘Buvironment and Ecology
(a) Bnvironment 72:0
(b) Forestry and Wild life 48-0
20. | Public Distribution Nil
21, Stetistics and Survey
(a) Statistics 6-00
(b) Survey
(Registrar General's Office) 14-1




APPENDIX V
. (Ses para 1-70)
Hllustrativ: list of projcts schemss dropped or stagnating during the Sixth Plan due to resource

Constraint
, (Rs. Crores)
Project/scheme Sixth Expendi- Remarks
. Plan ture
Allocation gluring sixth
. lan)
1. Fun:tional Literacy for Adpult’ Women —_ 16-15 Discontinued with

effect from 1-1-
1985 on the basis

- of evaluation studies.
2. Khakhari Dharmaband Mining Project cost 0-68 Sanctioned in Oct.
Rs. 8.67 1980 discontinued
due to adverse geo-
mining condit ions.
3. Gutway Mining Project cost 0:91 Sanctioned in July,
Rs. 8:07 1984, discontinued
due to unforeseen
geo-mining  condi-
tions,
4. Subsidizsd Plantation Labour Housing- cost 1 -0 Discontinued frem
Scheme in Kerala Rs. 2¢00 © 1986-87 as not
) found in thc long
term interest of
plantation workers.
5. Howrah-Sheakala Railway line cost 0:004 Due to resource
Rs. 7-00 constraint higher
allocation could
not be made.
6. Sakcri-Hasanpur Railway line. cost 5-01 —~do—
Rs. 20-83
7. Rampur-New Haldwani Railway line cost 3-55 —do~
i Rs. 30-41 )
8. Chitauni-Bagaha Railway line cost 3:01 Portion of the line
Rs. 2359 between  Bagsha-
Valmikinagar (9 Kms)
has been completed!.
Further work has
been suspended.
9. Gauhati-Bernighat Railway-line cost 0:50 Dropped due to re-
d Rs. 18:50 “servation of thc state
Government,
10. Miraj-Sungali Railway line cost 0:01 " Dropped due to opera-
Rs. 2-40 tional factors,
11. Bringing old Madav Nagar on main  cost 0-01 —do— ..
railway line Rs. 1:22
12. Kalka-Parwanoo Railway line cost 1:60 0.28 Dropped in con-

sultation with the
state Government
due to difficult
terrain.




SI. No. Scheme Sixth Plan
Qutlay  Bstima-
ted
Bxpendi-
ture
- (Rs. Crores)
. -
1. Cement Palnt at Rourkela Steel Plant. . . .« 120-51 023
2. Feriilizer Plant Diversification at Rourkela . . . 20:00 (Neg)
3. Bokaro Steel Plant 4-75 MT Expansion . ‘ . 50- 00 0-78
4. Sixth Blast Furnace Coniplex at Bokaro . . . . 5:00 -
5. Siag Granulation Plant Bxpansion at Bokaro 10-00 -
6. Indian Iron & Steel Company Sintering Plant. . 40:00 0:01
7. Second New Steel Plant . . . . . . . 50-00 486
8. Bhilai Steel Plant-Modernisation . . 100-00 022
9. Aromatic Recovery Unit I . 50-00 -
10. Aromatic Recovery Unit-II . . . . 50- 00 -
11. Aromatic Recovery Unit-IIT . . . 24-00 —
12. DMT/PTA Project . . . . . . . . 4000 -
13. Hindustan Organic Chemicals-Caustic Soda/Chlorine Project 15-00 -
14. Nitrogenous Fertilizer Plant IT . . . . . 75-00 -
15. Nitrogenous Fertilizer Plant 1II . . 6000
16. Nitrogenous Fertilizer Plant I"', . . . . . 4000 -
17. Phosphatic Fertilizer Plant II . . . . . 50- 00 —
18. Phosphatic Fertilizer Plant IT . . . . . . 5000 —-—
19. Phosphatic Fertilizer Plant IV . . 25-00 -
20. Phosphatic Fertilizer Plant V . . . N . 15-00 -—
21. Tetracycline/Oxytetracycline/Pencillin ete. . . . . 20-00 -—
22. New Shipyard . . . . . . . . 5-00 -
23. HMT Limited Control System . . . . 3-00 -
24, Karnal Refinery 3 . 15000 5. 70
25. Manglore Refinery J . . . 0-95**
w
26, Lube expansion of Madras Refinery . . 1000 Not "
taken up
due to
constral-
nts.

*N>t taken up durnig the sxtih plan due to resource censtraints,
®*Not taken up because further studics were needed.
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APPENDIX VI
(See para 3.12)

Functions of Monitoring and Information Division
and Monitoring Cells

Functions of Monitoring and Informatn Division

(a) Providing assistance and guidance to the subject Divisions
of the Planning Commission, Ministries and state Govern-
ments, to develop and establish information, monitoring

and evaluation systems etc.

(b) Maintenance and operation of a Central Data Bank as a
service function to all Divisions.

{c) Assistance in the 1mprovement of the data base of the
economy.

(d) Coordination of monit_;oxsing work in the: Commission as
input to the planning process.

{e) Providing assistance in analysis of the implementation
plans of projects and relating physical performance with
plan outlays.

() Development of training and development policies, strate-
- gies etc, for planning and plan implementation.

(8) To look into the managerial and other aspects of plan im-
plementation. }

(h) Providing Support Services such as equioment, Chart and
Maps etc.. to other Divisions in the Commission.

Functions of the Monitoring Cells in the subject Divisions

(a) To collect summarised reports from concerned Ministries
(for respective sectors)/States, if necessary, on selected
projects.

(b) To undertake analysis of the reports jointly with the con-
cerned officers of the Division to identify delays, shortfalls
and action areas and determine their impact on plan targets
and allocation.
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{c) To 'help in lng the financial requirements for major
schemes/projects with their schedule of execution.

(d) To prepare the overall Status Reports for the respective
sectors in8icating—

— actual achievements as against targets
— anticipations regarding the achievement of theq yearly targets

— projections of capacity and production against the demand
on the basis of performance so far.

{e) To feed the Central Data Bank in respect of the Sectors
covered by the Monitoring Cells.

i
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APPENDIX VII

Statement of Recommendations/Observations

8. No.

Para No.

Recommendations/Observations: {

of Report

2

113

1.14

The Plan drafting process starts with tlfe pre-
paration of the Approach Paper, *The Approach
Paper is the foundation on whichi the structure of’
the whole Five Year Plap is built. It, therefore;
goes without saying that unless ' the Approach
Paper is well conceived and prepared taking into
consideration the policy directions, aims/objec~
tives and strategy and broad magnitudes of
growth in major sectors, for meeting fully the
aspirations of the people, irreparable damage may
be caused to future of our country. The Com-
mittee, therefore, emphasise that while preparing
the Approach Faper peoples’ representatives from
all walks of life should be ‘actively- associated and'

-their opinion given due weightage. In this con-

nection, the Committee note that a number. of
Committees_and Study Groups set up by Govern-
ment have during the last decade reviewed the
Planning process and made series of recommenda-
tions to strengthen the system. However, the
Committee are constrained to note the admission
made during evidence of the Planning Secretary
before the Committee that “there is yet no totally
satisfactory solution of this question of peoples”
involvement and peoples’ participation in the
Planning process.”

Besides people’s participation in the prepara-
tion of the Approach Paper, the need for stren-
gthening and involving the Panchayati Raj instf-

98
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3 1.15
4 1.31

tutions in identifying and implementing projects.
cannot be undermined as it has been well estab-
lished that whenever Panchayati Raj Institutions-
have been actively involved, the implementation
of various Rural Development Programmes has
been decidedly better and the selection of benefi-
ciaries and designing of schemes have been more-
satisfactory. ' :

The Committee further feel that active parti-.
cipation of the representatives of the Cooperative -
Federations is also of paramount importance at
the initial stage of the formulation of the Plan.
The Committee understand that a number of
Cooperative Institutions were included in diffe-
rent Working Groups constituted for the Seventh.
Five Year Plan. However, there were only indi-
vidual consultations at the Approach Paper stage.
This negates the basic.requirement for the for-
mulation of the Approach Paper with the active-
and full participation of a large cross-section of
society representing various shades of opinion. .
The Planning Commission, therefore, will be well
advised to prepare and issue comprehensive -
guidelines in regard to the participation of peo-
ples’ representatives in the Planning process from
the initial stages itself so that the Approach
Paper could be more broad-based and correctly-
reflect the aspiration of the people.

The Committee have been informed that the -
Working Groups are set up by the Planning Com-
mission as a first step towards formulation of the -
next five year plan. These groups are assigned’
the onerous responsibility to review the progress
in the implementation of the current (on-going)
Five Year Plan and making detailed recommen-
dations for the next Five Year Plan in regard to-
programmes, policies, targets and outlays for the-
various sectors and sub-sectors, The Committee
note that as many as 118 Working Groups and 4*




Steering Groups drawing membership from the
elite of the country were set up in connection
with the formulation of the Seventh Five Year
Plan. The Committee, however, find that in the
final analysis majority of the recommendations
made by these Working Groups can not be taken
- note of or fully utilised at the time of finalisation
of the Plan for want of resources. It is evident
from the fact that almost 19 per cent of the re-
commendations made by the Working Groups in
connection with the Seventh Five Year Plan were
outright rejected and a very large number of
other recommendations could not be made use of
as ultimately the size of the Plan had to be
pruned in accordance with the availability of re-
sources. The Committee can well imagine the
element of frustration that might have been
caused among members of various Working
Groups knowing that a lot of time and energy
put in by eminent personalities and the intelli-
gentia manning these Working Groups ultimately
became futile and the expenditure incurred there-
on was.infructuous. The Committee, therefore,
consider that such a situation cannot be avoided
in the present system-as the Working Groups at
the time of their constitution have hardly any
idea in regard to the availability of the resources
for various sectors/sub-sectors in regard to which
they are expected to deliberate and give their
considered opinion. The Committee are of the
view that unless the Working Groups are made
aware of the resources availability position-when
they start the work, their recommendations can
hardly serve the real purpose for which they are
appointed, They, therefore opine that the ap-
pointment of Working Group on Financial Re-
sources should precede the appointment of other
Working Groups so that this Group could give
a rough idea to the other Working Groups about
the estimates of the likely resources available for

——
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151

their respective spheres to enable these Working
Groups to confine themselves within the frame-
work of the overall resources position,

The Committee also find that in the wvast
multitude of the Working Groups constituted for
the Seventh Plan a number of different Groups
dealt with allied or similar subjects e.g. Voca-
tional training and Vocational training for women;
elementary education, secondary education, Uni-
versity education and Adult education etc. The
Committee feel that the number of Working
Groups to be set up for the future Five Year
Plans should be reduced and subjeets of allied
nature remitted to one Working Group which
may make recommendations covering all the
aspects involved. This, the Committee are sure,
will result in huge saving of public expenditure
besides avoiding various Groups giving similar
or in some cases conflicting recommendations on
allied subjects.

The Committee are unhappy to find that the
Ministries etc. did not classify the schemes sub~
mitted by them to the Planning Commission
under the heads ‘vital’, ‘essential’ and ‘desirable’,
as directed by the Planning Commission and ins-
tead classified all these schemes as ‘vital’. The
Committee feel that the apprehension with the
Ministries must have been that if they clagsified
these schemes under heads other than vital also,
such schemes might never see the light of the
day due to resources constraint, The Committee
need hardly point out that if all the schemes re-
ceived in the Planning Commission are classified
as ‘vital, lot of time and energy is bound to be
spent on pruning these schemes and deciding
which of them were really vital. The Committee
would, therefore urge the Planning Commission
to issue guidelines to the Ministries, etc. in un-
ambiguous terms about the criteria which should

———— et
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be followed for classification of the schemes
before the work on the formulation of 'a Plan is
initiated. The Ministry should also be required
to indicate the inter se priority of the schemes
submitted by them.

The Committee find that the Ministries/De-
partments are not required to carry out indepth
studies and investigations and prepare feasibility
reports before submission of schemes to the
Planning Commission for inclusion in the Five
Year Plan. The Committee do not agree that
viability of a scheme can be determined without
a feasibility report before its inclusion in the
plan. This gets confirmed from the deposition
made by the Secretary, Planning Commission

. before the Committee that there were a number

of projects which were included in the Plan but.
were either subsequently postponed or not im-
plemented at all. While a detailed feasibility re-
port, in technical sense, may not be insisted upon,.
thé Committee feel that such a report in broader
outlines with a view to enabling the Planning
Commission to evaluate its viability should be
available to the Planning Commission before
considering the scheme for inclusion in the Five

Year Plan.

The' Committee .consider that the time lag
between inclusion of a scheme in the Plan and
decision about final investment is too Iarge and
there is an imperative need to reduce the same.
The Committee agree with the Planning Com-
mission that this time-lag could be reduced by
improving the quality of feasibility studies and
expeditious clearances needed before the final
investment decision, The Committee would,
therefore, like the Planning Commission to
streamline the procedure and initiate necessary
corrective measures in the matter.
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The Committee understand that the Planning
Commission had, sanctioned a number ‘of small
schemes based on socio-economic considerations
with limited outlays. The Committee are, how-
ever, pained to learn that due to paucity of funds
the progress of such schemes had been limited
and the desired results had not been achieved.
While appreciating the objective of sanctioning
schemes on socio-economic considerations the
feasibility of proper funding for completion of
such schemes in time cannot be overlooked as
benefits of such schemes can percolate to those
sections of the society for whom these are inten-
ded only when the schemes get completed. The
Committee recommend that while sanctioning
such schemes inter ge priority should be determin-
ed with reference to viability and proper funding
80 as to ensure that the projects taken in hand
get completed in time 'and unduye loss to the pub-
lic exchequer on account of delay and cost escala-
tion is avoided in the long run.

The Committee can well imagine that the
selection of projects for the Plan from the vast

, multitude of proposals received from Ministries/

Departments, Public Undertakings numerous
bodies and field formations would be a stupen-
dous task fraught with uncertainty in view of
hazy and indistinct vision in regard to the avail-
"ability of resources. The Committee are not
happy to be informed that gll proposals do not
come in the form of concrete projects with defi-
nite estimates of cost and gestation making the
selection process complicated, complex an, often
unsatisfactory. The Committee feel that fault
. in most cases must have been with Ministries
etc. in sending vague proposals and with  the
Planning Commission in accepting the same. The
Committee ‘recommend that sifting process
should be a task basically assigned to the con-
cerned Ministries etc. who should forward only



104 .

11

12

1.74
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such proposals to the Planning Commission as

fulfil the guidelines of the Planning Commission

making clear that only concrete projects as

would fall within the aims and objectives of the
Plan and have been sufficiently and properly stu-
died and evaluated should be forwarded to t}m
for inclusion in the Plan, Once the projects &%
accepted and included in the Plan it should be
the résponsibility of the Planning Commission to
ensure that they are taken to the logical conclu-
sion of completion in time and without resource

constraints.

The Committee are unﬁappy to find that a
number of projects/schemes had to be dropped
or allowed to stagnate during the Sixth Plan after
spending several crores of rupees on the basis of
evaluation studies e.g, Functional Literacy for
Adult Woman after spending Rs. 16.75 crores or
due to resource constraints e.g. Sakri-Hasanpur
and Rampur—now Haldwani Railway lines after
spending Rs. 8.56 crores. The Committee feel
that if it becomes unavoidable to include some
projects on the basis of expediency which have
not been properly gone into the Planning Com-
mission should get them processed in their own
technical division and include them after going
into the techno-econdmic aspect and viability of
the project.

The Committee are unhappy to note that out of
264 projects which were under implementation
at the beginning of the year 1986-87, 134 were
delayed with reference to original time schedule.
The anticipated capital cost of these delayed pro-
jects has escalated from the original approved
cost of Rs. 26,802 crores to Rs. 43,890 crores ap-
proximately i.e. by as much as 64 per cent as
on 31-3-86. The steep escalation in the cost has
not only caused heavy losses to the public ex-
chequer but has also given a severe setback to the

L 4
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need for completion of various essential projects:
in time. The Planning Commission has been

able to locate a number of reasons for the delay

and cost over-runs like inadequate project pre-

paration, poor selection of consultants, delay on
the part of consultants delay in préparation of
tenders and placement of orders and last but not

the least organisational weaknesses in project

management including non-availability of mana-

gerial telent of high order. The Committee, there-

fore, recommend that the Planning Commission

should make all out efforts by taking up e mat-

ter with concerned agencies for the removal of’
causes responsible for delay and cost over-runs

to ensure completion of projects on time and they

should impress upon them to exercise constant

vigil for identifying factors causing delay, fix

responsibility and take requisite remedial mea--
sures expeditiously.

The Committee find that in the matter of re-
lease of funds priority is accorded to Continuing
Schemes leading to a predominently large amount
of resources being pre-empted by such Schemes

. at the beginning of Five Year Plan period. This

in the opinion of the Committee leads to a situa--
tion whereby a number of new schemes, however,
useful and public oriented these might be, fail to
find a berth in the Plan. The Committee are of
the opinion that the Planning Commission should
work out modalities whereby a suitable fixed per-
centage of the funds are earmarked, for impor-
tant and essential new schemes instead of having
a lumpsum provision in respect of most of the .-
new schemes as at present. The Committee are
of the opinion that inter se priority within the
new schemes should also be clearly earmarked"
so that it is always the lowest priority scheme
which may be shelved in case of non-availability-
of funds. '
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The Committee note that after examination of
proposals of the Ministries and indepth discus-
sion between the Deputy Chairman, Planning
Commission and its Members with the Depart-
ments concerned, sectoral outlines are decided.
At the time of allocation of money various fac-
tors viz. progress of the project, the urgency of
the project etc. are taken into account before re-
lease of funds. The funds are released 'from
year to year basis depending upon the availabi-
lity of funds in the budget. The Committee are,
however, distressed to find that even after the
allocation of funds in some cases the funds were

‘actually released when a major part of the plan

was over. This evidently results in bulk of the
funds remaining unutilised in the last year of
the plan; as it seemed to have happened in the
case of National Textile Corporation Mills which
were given funds for modernisation in the last.
year of the Plan. The Committee desire that the
procedure should be so streamlined as to ensure
the release of funds on year to year basis avoid-
ing bulk of funds being released in the last year
of the Plan. The Committee are sure that such a
procedure will be in the interest of steady pro-
gress of schemes which will not get delayed for
want of regular and timely release of funds.

The Committee are unhappy to note that in
some cases funds allocated for certain schemes
were diverted for some other purposes with the
permission of the Planning Commission and the
Ministry of Finance. The Committee feel ’
the diversion of funds in the implementatiof o
the Schemes for which they are earmarked should
not as a matter of principle be resorted to. They
desire that such a practice should be curbed and
scrupulously discouraged and funds invariably
utilised for the schemes for which they are allo-
cated.
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The Committee note that the review of the
organisational set-up of the Programme Evalua-

. tion Organisation was undertakeri by the Staff

Inspection Unit of the Ministry of Finance in
1977 and by the Dubhashi Committee in 1978,
The Committee are unhappy to be informed that
the recommendations of thesDubhashi Committee

-which gave its report in 1980 have not yet been

fully implemented. The Committee _are unable
to understand why it should have taken the Plan-

ning Commission so long in implementation of |
' the recommendations of that Committee. - The

Committee need hardly stress that once an expert
Committee is appointed to go into a particulgr
matter, its recommendations should be consi-

“dered and those accepted should be implemented

with a sense of urgency otherwise the efforts put
in and expenditure incurred on the whole exer-
cise becomes fiitile and infructuous.

\

The Committee are unhappy to find that many
posts, both at the senior as well as junior levels,
are lying vacant in the Programme Evaluation
Organisation and that the work of the Organisa-
tion has suffered owing to the non-availability of
the requisite personnel. The Committée would
urge upon the Planning Commission to initiate
necessary steps to fill up all the vacant posts

“urgently. -

The Committee note that the Monitoring and
Information Division, after the transfer of work
relating to monitoring of projects costing Rs. 20
crogres and above and staff fo Ministry of Pro-
gramme Implementation has become a very small
unit. The Committee would like the Planning
Commission to assess the utility of the Division
in the present context of the work allotted to it
and if necessary to strengthen it.

- ——
- - -
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The Committee are pained to observe that even
though we are now in the midst of Seventh Five
Yeay Plan, no foolproof monitoring gystem has
so far emerged and deficiencies continue to per-
sist in that field. The Planning Commission is
reported to have taken some corrective measures
in the matter, but in the context of the enormity
and complexity of the¢ problem, the Committee
hardly consider them to be adequate enough to
meet the situation, The result is obvious in as
much as the execution 0f most of the projects
has gone away and the pro:ects have been inordi-
nately delayed resulting in huge cost escalnt#m.
The Committee agree that the effectiveness of
monitoring system in the Planning Commission
depends, largely on the efficiency with which the
monitoring systems are developed and operated
in the Ministries, in, the States and by the autho-
rities executing the projects. Neverthelesd, it is
imperative that the Planning Commission should
have an effective monitoring system at ite dis-
posal to keep a close and continuous watch on the
execution of projects so that timely corrective
measures could be taken wherever any problem
arises. : l

The Committee note that the Planning Com<
mission has issued certain, guidelines for the
Ministries and other implementing agencies for
the development of an effective monitoring sys-
tem and has also evolved certain devices, such as
submission of monthly, quarterly, flash reports,
etc. The Committee, however, regret to find that
there is no mechanism available in the Planning
Commission to ensure that the guidelines issued
by ‘the Commission are in fact being followed by

- the implementing agencies in letter and spirit.

The Committee woula expect the Planning Com-
mission to‘evolve such a mechanism urgently.

The Committee consider that reports and re-
tums being submitted by the various 1mplement—

¢
N
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ing agencies to the Planning Commission could
and should be used as effective instruments in
monitoring the progress of a project ensuring
that various. time schedules as prescribed are
scrupulously obseryed. The Committee, there-
fore, strongly recommend that it should be im-
pressed upon the implementing agencies for sub-
mission of the reports/returns strictly according
to the schedules laid down and they should be
complete in all respects.  The reports/returns
should be analysed realistically and with speed
on receipt from the implementing agencies and
corrective measures initiated at the earliest
wherever called for. '

The Committee note that the Ministry of Pro-
gramme Implementation, created in September,
1985 is intended to play the role of a helpful
watchdog for monitoring of performance of in-
frastruture sector, monitoring of implementation
of Central projects costing Rs. 20 crores and -
above and monitoring of implementation of the
20 Point Programme. The Ministry of Pro-
gramme Implementation do not seem to have,
and probably cannot have, looking to the diverse
activities of various Ministries, any expertise of
their own. It thus basically plays a monitoring
role based on information collected from the con-
cerned Ministries/Projects so as to keep the
Prime Minister, Cabinet and the Ministries
abreast of the progress and also to identify slip-
pages etc. so that necessary timely action can be
taken by the concerned Ministries. The Commit-
tee hope that a result of entrusting the work of
monitoring to a full fledged Ministry, the Gov-
ernment will be able to keep a hetter check and

- should be able to complete various projects/

schemes taken up in the Seventh Five Year Plan
well in time and without any bottleneck. They,
however, feel that since a period of almost two
years has elapsed when the Ministry of Pro-

Ny
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grammé Implementation came into being, an ob-
jective assessment of its achievements in clear,
unambiguous and practical terms is called for.

23 4,22 The Committee are anxious that since the
monitoring activities of Planning Commission as
also the Ministry of Programme Implementation,
in certain fields are almost identical, it should
Je ensured that there is no overlapping or dupli-
catlon of effort betweén the twa.

24 . 423 The Committee are pleased to learn that the
Ministry of Programme Implementation is com-
! puterising its monitoring system and about 90
per cent of the work has already béen completed
and the Ministry expects that the remaining work
. on computerisation will be completed by the end
of 1987 if funds are released to them. The Com-
mittee desire that the constraints of funds should
+ not be allowed to come in-the way of an impor-
tant fleld as computerisation. ' They, therefore,
expect that adequate funds will be made avail-
able for the purpose so that the work of compu-
terisation js completed in 1987 itself,

MGIPMRND—547" LS—22-7-87—950. ' .
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400002, Delhi

8. M&J Services, Publishers, Repre- 21, M/s. Central Newy Agency Pyt
sentative Accounts & Law Book Ltd, 23/80, Coannugné Circus,
Sellars, Mohan Kuwj, Ground New Delni-110001, (T, o, 344448,
Tloor 68, Jyotiba Fuels Road, 322706, 344478 & 344508),

Nalgaum-Dadar, Bombay-400014. 22, M/s. Amrit Book Co,
10. Subscribers Subscription Services N-21, Connaught Circus,
India, 21, Raghunath Dadaji New Delhi.
Street, 2ad Floor, Bombay-400001. 23 M/s. Books Iudia Corporation
AMTI Publigshers, Importers & Expor-
T NADU ters, L-27, Shastri iNagar, Delhi-
11, M/s, M, M. Subscription 110052, (T. No. 269031 8 714463).
Agencies, 14th Murali Street, (18t 24. M/s. Sangam Book Depol,
floor) Mahalingapuram, Nungam- 4378/4B, Murari Lal Street,
Madras-600034. Ansarl Road, Darya Ganj, New
(T. o, 476858} Delhi-1100§2.
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